
qqgeT{l- csb /bc Registered No.-768197

qrN <fqeE
€-iqq-4qqd

THEASSAM GAZETTE
wfl{r{ct

EXTRAORDINARY

atgsva<Er<t aotfu
PI]BLISIIED BY TIIE AUTHORITY

ar :rs fr+"5, emI<, 9 q-dR, 2021, t8 qRr<, le43 ers)
No. 315 Dispur, Friday, 9th July, 2021, lSth Ashadha, 1943 (S. E.)

GOVERNMENT OFASSAM
ORDERS BY T}M, GOVERNOR

HIGHER EDUCATION DEPARTMEN ::: DISPUR, GI,WAHAII-6

NOTIFICA TION

The 30th June, 2021

No. AHE.428/2020/f 3.- In exercise of the powers conferrcd under section 34 (l)
of the Majuli University of Culture Act, 2017 &e Govemurmt of Assam, Educadon (Higher)
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PREAMBLE

In exercise of the powers conferred by Section 33 and Sub^Sechon I of
Section 34 of the Majuli University of Culture Act, 2O17 (Assam Act No.
)OO(\ru of 2017), Governmetrt of Assam hereby makes tle First Stahrte of
the Majuli University of Culnre, Majuli, as follows:

CEAPTER - I
PRELIMINARY

1.1 :Short Tltle ard Commetrcement

(a) These Statutes shall be called the Fin,t Stdute of the Mojuli Univercily of Culture,
Majuli,2Al

(b) These Statutes shall come into force s.ith effect from the date ofnotification by the

Assam Govemmett in the official Gazeffe

1.2:Definldons

In these Statutes unless there is anything repugnant to the subject or context:

(a) 'Act' means the Majuli University of Culture Act 2017

(b) 'Academic Council' means the Academic Council of the Majuli University of
Culnrre

(c) 'Assistant Professor' means an Assistant Professor of a Deparmeff/Centre of
Sirdies of the Majuli University of Culture

(d) 'Associate Professor' meaus an Associate of a DeparhenUCenhe of Studies of the
Majuli University of Culture

(e) 'Board' rneans the Board (of management) of the University

(f) 'Board of Snrdies'meatrs the Board of Studies of a Deparment or a Centre of Study
of the University

(g) "Cluncellor" means the Charrcellor of ttre Majuli University of Culture

(h)'Constinrent College' means collepe established, managed marntained and

controlled bythe University; or a college treated as a part of the Univemity

(i) 'Council' means the 'Academic Cormcil' of the Majuli University of Culture

() 'Dean' mears the Dean of a Faculty of the University

(k) 'Employee' means a whole-time ernployee of the University

(1) 'Faculty' means a frculty of the University
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(ur)'Governrnent' nreans Government of Assanr

(n) "Liberal Alts" means "liberal arts" as defined in the National Education Policy,
2020, (NEP)

(o) 'Offrcers'means the Officers of the University

(p) 'Perfonnrng arts'means music, dance, drama- both haditional and moderu, etlutic
and classical, and any other art that ueeds performance to presel]t

(q) 'P G Boald' means the Post-Graduate Board of the Uuiversity

(r) 'Post'Deans a Post of the Umvesity as specified in the schedule of these Statutes

(s) 'Professor' ureals a hofessor of the Uuiversity

(t) 'Sectiou' means a section of the Statute

(u) 'Teacher'' mgans 2 lsgular fsacher of the Uuiversiry

(v) 'U.G. Board' rneans the Under-Graduate Board of the Universiry

(rv) 'Uuivelsity' meam Majuli University of Culture, Majuli

(x) "Vice{hancellor" means the in-service Vice-Chancellor of the Uuiversity

CEAPTER - II

FACT LTIFS OFTEF IJNfVERSITY: CONSTITUTION, TERIIIS OF
SERVICE, FOWERS A}tD FUNCTIONS

(Under Section 21 of rhe Majuli Universiv of Culture Act, 2017)

2.1 :Faculfles

The University shall estabhsb different Faculties with drfferent Departurents/ Ceutres of
Studies wirhin a faculty for the purpose of teaching and research. A Faculty shall have
oue or more Depaftreots or Centes of Study, or CollegeVlnstitutes established,

adrnitted, rnaintahed arrd uenaged by tlre University.

A Faculty shall have a Dear, the Faculty Board, Teachers of different gradeVcategories,

students and employees, buildings and other infrastructue facilities.

Subject to the provisions of this Act there shall be the following Faculties and branches

of studies u.ithin thsur to be arrauged hto certair DepartDeuts or Centres of Studies

luless otherwise decided by the Board from time to tirne.

2.1.1 :Faculty of Humanities and Socld Sclelces

Archaeological Studies
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Conrparative Religion and Religious Traditions

Env iro nrnenl and Culrure Studies

Ethrographic Studies

Folk C\lh.re Sildies

Geographical Studies

Historical and Heritage Studies

Indological Studies

Mrueology and Lib,rary Sciences

Philosophical Sfirdies

Religious traditions and Comparative Religion

Sankaradeva Studies

Sarra and Society Shrdies

Studies rn Indian Knowledge Traditions

Sociologrcal and antbrop ological studies

Society, Polity, Economy and Culhre Studies

And such other progammes tbat may be included in the Faculty to study
and rmderstand culhre

2.1.2 : Faculty of Appllo{ Vlsual and Performing Arts

(a) Applled and Vlsual Arts:

Pottery or Ceramic,

Cinematography,

Commrmication and Mala gement

Drawrng and Painting

Ethnic Art Architechre, Textile and Desigo.

Graphic Desipn & Animation

Interior Desieo,

MaskMaking

Photography,

Video-Making,

Sculptue,

and, any other branch of Applied and Visual Arts.

(b). Performlng Arts

A:rchoring and Management of firnctions;

lrztrva Tradition and Assamese B/zaoza ;

Dramatic and Theatre Arts;
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Ethnic rursic aud dance baditions ofNorth East India;

Folk Mruic and Dance raditious of Assam and North East Iudia

Indian Classical Music and Dance Traditionsl

Sarni,a Music and Dauce traditions;

Traditional Indian Arts (the Sixty-four ,(a1as)

And such other bralches of applie( visual and performing arts as the
Uuiversiry may deem fit.

2.1.3 :Faculty of Language and Literature
(a) Assamese,

Hindi,
Sanshit,
Etbnic/ Tribal ald Endangered Languages,
Oral literatues
Ald any othel Provincial or Modern Indian Languages

@) English and Foreip. languages
Comparative Literanre,
Linguistics and Translatiou Studies
Applied T inguistics
Manuscript aod Epigraphical Studies

2.1.4 :Faculty of Yoga and Indlan Eealth Keeping Tradltlon

2.1.5

Yoga Traditions of India
Ayuveda and Traditional Health Treatoent
Iudigenors Mediciml Traditions of North East Indta
Food and Fmd Culnre
Dress and Aesthetics

:And any other Faculdes as the Universlty may deem flt

2.2 :Faculty Board

There shall be a Faculty Board to conduct the acadenric affairs ofthe Faculty
It shall be courposed ofthe followurg members-

2.2.1 :Composldon

(a) The Dean- Chaiq:rerson-crrrn -Couvener

(b) The Academic Registrar -secretary

(c) AII hofessors of the Faculty-Member

(d) All tlre HODs of the Departnents/Centes of Study- Member

(e) Two Principals of the affiliated Colleges, if there is auy, norninated by
the Vice-Chalcellor for a term of tluee years, who tuy be noufuated, if
uecessilry, for a second term ofthe sarne duration.
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(0 Three Associate Professors nominated by the Vice-Chancellor for a

period of tfuee years.

2.2.2 :Appolntment ard thc Term of the l)ean aud othcr Members of the Feculfy

Board

(a) The Dean shall be appointed by the Vice-Chancellor frm amongst the

hofessors, or from among Associate Professors of the faculty, if there is

no Professor on the basis of seniority.

(b) The term ofthe Dean ofa Faculty shall be three years.

(c) The same Professor/Associate Professor may be reappointed as Dean for

the second term, if there is no other Professor, or if so needed No

Professor/Associate Professu shall be appointed as Dean for the third

time.

(d) All nominated memben shall hold otFtce for a tenn of three years

2.2.3 :Powers and Dutles of Faculty

It shall be the responsibilities of the Faculty Boards to translate the objectives

of the University into reality- The Faculty Board shall recoomend to the

Academic Cotmcil such courses and proEralnmes of Studies and research as

prescribed by the Statute and as to play a positive role in tle development of
the society of tlre North-Eastern Region of India in particular and that of the

counEy as a whole in general; and encourage national integration Srough shrdy

and research in the field of Lndian shrdies including its diverse etb-nic, linguistic

and tribal culture of the state. Due importance shall be given to distance

learning process and techniques, use of the modern communication

technologies to reach to the large se€ments of rural population etc. relevant to

the needs of the region. The Faculty Board shall have the following duties-

(a) To co-ordinate teaching and research works rn the Departnents aud

Centres assigred to the School.

(b) To consider and recommend to the Academic Cormcil proposals for

creation abolition or conversion of teaching posts of the Departrnents

under it

(c) shall recomrnend the names of the examiners for the Ph.D. theses as

zubmitted by the Depmtnent and forward the same to ttre Research

Cormcil for approval

(d) to consider the research proposals received from ttre DRC and recornmeud

them with note to the Research Council for consideration for regisEatioq

(e) To develop interdisciphnary activities, maintain ethics and discipline

(f1 To develop and create broad outline for the research proprernmes for the

constitueut branches of snrdy reflectrng on the objective of the University,

(g) To recommend to the Acadernic Council for making of regulauons
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(h) Shall ensrue liberal education arnong the students,

(r) shall perfonn all other fiurctions as may be prescribed under the Act or.

statutes or 2s may be directed by the academic cornmittees like the
Acadetric Couucil or the Vice-Chancellor from time to time.

2.2.4 :Meeting of the Faculty Board

(a) The nreetinpp of the Faculty Boards shall be convened by the respective
Deans of the Faculties at the intewal of 2 (two) motrths to review the
perfonnance and propgess of teashing and research in the Deparnlents
uder it.

@) Notice for the meeting of the Faculty Board shall be issued at least l0 days
before the day fxed for the rueeting.

(c) Special meeting of the Board Eay be called at any time by the Dean
concemed ou hrVher own or at the su2gestion of the Vice-Chancellor with
at Ieast oue day's notification

23 :Dean of Research and Development (Dean R & D)

23.1 :Appoinhent

One of the Deans, preferably the seuior-most, or a hofessor of the University,
p€ferably ou the basis of seniority, shall be appointed by the Vice-Chancellor to
perform the drtres as Dean of Research and Development (Deatr, R & D)

23.2: Board of the Dean (R & D)

(a) All Deaus of fte Faculties

@) One Professor Aom each of the Deparbuents/Cenhes ofStudy to be norninated
by tle Vice-Chaucellor, or an Associate Professor, if thele is no Professor, for
a tenn of three years

(c) Oue or two Special Iuvitee, where necessary. to be ixvited by the Dean (R &
D) for the concer:red sitting

(d) The Academic Registrar- Secretary

2.3.3 :Dudes of the Dean (R & D)

(a) The Dean @&D) shall be responsible for planning of research activities of the
Uuiversity in consultatiot with all Deans, Head of the Departrnents{Directors
of the Centres of Study ald the Vice-Chencellor;

(b) Dean, R&D shall examine the feasibility of the research projects, if
uecessaryby coDsultiDg the Project hlestigator before it is submitted to the
firnding agency to emure that a project is in order;

(c) Dean, R&D shall co-ordinate all research activities of the University and shall
take up the related matters with the Uriversity autholityl
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(d) Dean, R&D shall be the Ex-Officio Chairperson for all selection committees

for selection ofResearch Fellon's/ Project Fellows/ Research Associates etc.;

(e) Dean, R&D shall mouitor the progress of research projects canied out in the

University, and report it to the Vice-Chancellor and tle Research Councilfrom

time to time.;

(0 Dean, R& D shall take necessary steps for industry-academy relationships, or

research and society relationships;

(g) Dean R & D shall advise the Vice-Chancellor on the research planning of the

Uuiversity.

23.4 :Termof Offlccof theDean(R&D)

(a) The Dean, R&D shall hold ofEce for a term of three years from the date of
hiVher assuming the charges, and shall be eligible for re-appointment. But, in

no case he/she shall be appointed for the third time.

(b) When the Office of the Dean of R&D falls vacant for any reason, or. if the

Dean is found to be unable to perform the duties, the duties of the oflice shall

be performed by one of fte Deans or by any other Professor of the

Unrversity as the Vice-Chancellor may appoint for the purpose or till the

appointment of a new Dean of R&D.

CHAPTER-Itr
AUTEORITIES OF TEE, IINTVERSITY

(Vide Section l6 of the Maiuli Universin of A ture Act,2017)

(a) The Board
(b) The Academic Council
(c) The Faculty
(d) Board of Studies
(e) P.c. Board
(D U.G. Board
(g) Research Council
(h) Selection Conrmittee,
(i) Planning and Development Conrnittee,

O Finance Cournittee, and
(k) such other bodies as may be declared ftom time to time by the Statutes

to be the authorities of the University

3.1 :The Board

The Board shall be the Chief Executive body of the University and shall consist of tle
follou"ing persons

3,1.1 : Composidon

(a) Vice4hancellor- Chairperson
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(b) The Seniormost Secretary to the Govemment of Assam, Finance
Departnent, or his/trer nominee not below the mnk of a Joint Secretary

(c) The Setiormost Secretary to the Govemment of Assam, Cultural Affaus
Deparhnent, or his/her nouinee not below the rauk of a Joint Secretary

(d) The Seniomrost Sesetary to lhe Govemmeat of Assam, Higher Education
Departmetrt, or his/her nominee not below the rank ofa Joint Secretary

(e) Director of Higher Educatiorl Assam

(f) Dirtctor of Archaeology, Assanr

(g) Du'ector, Cdhrral Affafus, covemmeDt of Assam

(h) Tlree persons (oue each from the spheres of literary ar1s, r,isual arls and
peforming arts) to be nominated by the Chancellor for a period of three
yeals from among the merubers of fte Academic Council

(r) Two HODs of the University, not below the rank of an Associate
Professor, nomiuated by the Vice-Chancellor for a period of three years

() Two eminent academicians of Assam Dot belou, the rank of Professor
nominated by the Vice-Chancellor for a peilod of tluee years

(k) Registrar- Ex-Officio Secretary

3.1.2 :Term of the Members

The term ofall norninated members shall be three years

3.1.3 :Meetirg of the Board

(a) The Board shall ordinarily meet orce in tluee montbs to tra[sact busioess
urless emergency arises

(b) The Registrar with the approval of the Vice-Chancellor shall notiff the

date of the meeting with the Agenda at least 2l (Twenty-oue) days before
the date of the Meeting.

(c) Notice for an adjoumed Meeting nuy be issued at least 10 days before the

date of the Meeting.

(d) The minutes of the Meeting of the Board shall be chculated at least one

month before the next meeting to the members

3.1.4 :Quorum

(a) One thild members of the filled-up seats shall constitute the quonun for
holding the rneeting of the Board

(b) No Quonun shall be required for an adjoumed Meeting
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3.1.5 :Powers and Functlons of the Bmrd

Subject to the provisions of the Act and the Statutes, the Board shall exercise

and perform the following powers and fimctions:

(a) To exercise the executive powers of the University including the general

superintendeoce and control over its institutions

@) To admit an institution to the University as an affrliated institutiou in
accordance with the terms and conditioos prescribed by the Statutes

(c) To make Statutes for considerations and approval of the Government

(d) To hold, control and administer the properties and fr.mds of the University
includrag invesbnent of money in such stocks, firnds, shares or securities

as it deems fit

(e) To provide buildings, premises, fumitue, apparahrs and other requisites

fcr carrying out the work of the University and to that end enter into, vary,

carry out and cancel contracts on behalfofthe University

(f) To dtect the form and use ofthe common seal ofthe University

(C) To establish, mail5la 3ad manage departurents and imtitr.rtions of research

and other advanced centres of leaming as it may from time to time, deem

necessary

(h) Hold Convocations regrrlarly and institute and confer Deprees @onorary or
otherwise), titles, Diplomas, Certifcates and other academic distinctions to
be conferred on the basis of examinalioa5 (excepting the cases of the

honorary tifles) and as proposed by the Academic Cormcil; and to
withdras'any such degree, tifle, diplom4 certificate or other academic

distinctions previously confened, after considering the recommendations

of the Academic Council.

(i) To approve the recommendations of the Selection Commitees and appoint

teachers and officers and prescribe their duties

O To create teaching, specialist, administative, ministerial and other

necessary posts with the approval of the Govermnent

(k) To suspen( discharge, dismiss or otherwise take disciplinary action
against teachers and officers

(l) To fix and regulate the fees payable by the students

(m)To create research felloq'ships

(n) To create fellowships, scholarships, studentships, bursaries, medals and

prizes;

(o) To exercise supervision and control over the residence and discipline of
students
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(p) To consider atrd pass the Financial Estiuates, the Amual Accourts
together with the Audit Report and t[e Annual Report of the University in
accordance with the provisious of tIe Statutes;

(q) To have overall suFrvisiou over tbe conduct of exarninrtions and
approval and publication of the results thereof

(r) To appoint munbers to the Faculties and Boald of Shrdies

(s) To delegate any of its powers to the Vice Chancellor or any other authority
or offrcers as it may deem fit;

(t) To prescribe prccedure for the inspection of affiliated institutions so as to
ensure compliance with the conditions of affiliation and to decide on the
coutinuance of affi liation;

(u) To accept gauts, endowments, bequests, donations, ald transfen of
movable and immsv6llg pl6perties to the University on its behalf

(v) To negotiate with the Universities aud instirutious of the corurtry and
abroad where uecessary! for the recognition of the examirutions of the
Umversityl and

(w) To exercise such otber powers ald perfonn sucb oflrer duties as rrny be
prescribed by the Statutes.

3.2 :The Academic Council

Tlre Academic Cormcil is the chief body to regulate the academic activities of tlrc
Universiry, alld subject to the provisious of the Act alld the Sta te, it shall coordlmte
and supervise the academic Fogtrammes and policies of the Univenity. The following
is the composition of the Corurcil:

3.2.1 :Compodtion

(a) The Vice Chancellor- Chairman

@) Senior-most Secretary to the Govermnetrt of Assam, Higfer Educatiou
Department, or hislher nominee not below the ralk of a Joint Secretary

(c) Three awardees belouging to Assam, each of

(r) National Sahitya Acaderny,

(ii) National Lalit Kala Academy, aud

(iii) National Sangeet Natak Academy

Nominated by dre Chaucellor for a period of three years

(d) Seuior-most Secretary to the Govermnent of Assem, Culn:rzl Affairs
DepaltueDt, or his/her nominee not below tlte rank of a Joilt Secretary

(e) Secretary, Srimanta Sankaradeva Kalakshetra Society, Guwahati



1490 THE ASSAM G}ZETTE. EXTRAORDINARY IULY 9, 2O2I

(0 Presidert, Asom Sahitya Sabha

(g) Thr€e eminent scholani- one each from the spheres of (i) Literary Arts,

(ii)Visual Arts, and (iii) Performine tuts to be nominated by the Govemment

for a period of thee years

(h) The nominee of the Cemre for Culhnal Resources Training, Nerv Delhi

(i) The Director, North East Zone Culhral Cente, Dimapur

O Five eminent scholars not below the ralk of Professors nominated by the

vice{ha-ucellor for a period of three years

ft) All Deans

Q) All Head of the Departuents

(m)All Professors of the University

(n) PrincipalslDirectors offlre constituetrt CollegeVCeDtres/Instihrtes/Schools

(o) The Controller of Examimtions

(p) The Regisfrar - Secretary

3.2.2 :Term of the Memberc

The term of the nomimted members slall be three years

3,23:Meetings of the Academic Council

(a) The Academic Council shall ordinaily meet trvice a year and formulate

reconrmendations oo the programmes, schemes and all aspecb of academic

affairs of the University

(b) The Registrar with the approval of the Vice-chancellor shall notiff the date of
a meeting with the agenda at least 2l days before the date of the meeting.

However, in the case of ernergency the meeting may be called earlier to that

(c) Notice for adjoumed meeting may be issued at least seven days before the date

ofthe rneeting. No quorum shall be required for an adjourned meeting.

(d) The minutes of the meeting shall be circulated within three u'eels from the

date of the meeting held.

3.2.4 :Quorum

(a) Presence of one-third of the members shall constihrte ttre quonrm for holding

the meeting of the Academic Council.

(b) No quorum shall be necessary for an adjourned meetiog

3.2.5 :Powers and Functlons of the Academic Council

Subject to the provisions of this Act and the Statutes, the Academic Council shall

have the following powers and flmctions:
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(a) To advise the Board on academic matters

(b) To make Regulatious and arnend or repeal the same, if necessary, prescribe

coruses of studies and schemes of examinatioDs

(c) conduct anlual review of comses, content of curriculun and prescribe new
courses, and bring modifications to the existilg curriculum keepilg in view
the needs of the sociefy and the direction of the UCrC/appropriate uationaV

state level acadeulic bodies authorized to do so.

(d) prescribe qualifications for admission of shrdents to various courses ofstudies,
lesearch and the exauimtions alrd the conditions uder which exemptiotrs

nray be gu:aded;

(e) prescribe standards of evaluations of the performance of studeuts aud the
classifcations of studeuts ilto different classes/divisions or such other

categolieson the basis of theil perfomrances in the examinations

(f) prescribe the conditions for admission of candidates for research degrees aud

the requiremeuts for such degrees;

(g) prescribe qualificatiou for recognition ofteachers and schola s as sulxrvisors
for research,

@) to consider the research proposals sent by the DRC through the Faculty Board
for registration for the Ph. D Depree or any other research Degree as the

Uuivenity rnay develop frorn time to time

(i) prescribe the equivalence of examimtions, degrees and diplonras and

certificates of other Universities or instifutioN ofthe country;

O prescnbe the qualifications ofthe teachers:

ft) approve the panels of experts in confideutiality subulitted to it by the

Departnents/Cenues of Sndy for selection of teachers

(l) prescribe the norus for dre up-gradation of the teaching posts;

(rn) to exarrine aDd act upou the recommendations of the various faculties in
ruaking regulatious;

(n) pro,pose the depgees (such as, B.A., B.A. (tlonours), B.A. (Performing Arts),
B.A. (Fiue ArtVApp1ied tuts), M.A. (Fine ArtVApplied tu'E), M.A.,

@erforming Afis), P.G.(Advanced) Diploma, Diplorm Certificates aud other
academic distinctions which shall be gauted by flre University and to
recommend the same to tle Board for implementatiou;

(o) To recomrueud to the Board the list of the candidates applyry for Degrees,

Diplomas, Certificates etc. and forward the same for confennert of such

Degrees, Diplomas and Certificates.

(p) To examine ald recornmend the Academrc Calendar to the Board for approval

and implemeutation.
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(q) institute Scholarships and Fellowships

(r) recornmend to the Board t}e conferment of the honorary deplees ald other

distinctions

(s) consider the alnual academic reports presented by the Acadernic Registar and

forn'ard the same to the Board for record; and

(t) exucise such other porvers and perform srrch other fimctions as may be

prescribd by the Statute

(u) to discuss aod recommend to the Board any proposal coming ftom the U.G
and the P-G. Boards for w'ithdrawal of DegreeVDiplomaJCertificates

33 :The Post-Graduate Board @.G. BOARD)

There shall be a Post Graduate Board of the University to handle matters relating to the

Post Graduate level ofstudies

33.1 :Composltlon

(a) The Vice Charcellor- Chairperson

(b) The Regisfar- Secretary

(c) Six Professors selected by the Academic Council from the PG Departments/
Instifu tes/ Centres/ corstituort colleges

(d) Two members of the Academic Council who are not Professorsi HODs/
Principals/ Directors of flre Centres or the constituent colleges/instittrtes

selected by the Acadernic Cormcil

(e) Two eminent scholars who may or may not be Professors of the Unive$ity to

be nominated by the Vice-Chancellor

33.2 :Term of the Members

The telm of the members slrall be of tlree years.

3J.3 :Meetlng of the P.G. Boaril

(a) The meeting of the Post Graduate Board shall be held as and when trecessary;

normally, twice a year.

(b) The Registrar with the approval of the Vice-Chancellor shall notifr the date of
a meeting with the aprnda at Ieast 2l days before the date of the meeting.

(c) Notice for adjoumed meeting may be issred at least seven days before the date

of the meeting No quorum shall be required for an adjourned meeting

(d) the minutes of the meeting shall be circulated within thlee weeks from the date

of the meeting held.
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3.3.4 :Quorum

Presence of oue-third of the members shall urake quorum.

33.5 :Powers and Funcdons of the P.G. Board

Subject to the provisiors of this Act, tlrc Statutes and the Regulatious, the PG

Board shall have the followiug powers and drties:

(a) To review the P.G. edrcatiorul programmes offered by tlre University.

@) To organ'ize the stucfirre of P.G. education il the University so as to provide

opportunities to students to offff differert combi[atioDs of subjects

appropriate for the developneut of personality and skills of the students as a

usefirl citizeu in the light ofthe suggestions urade in the New Education Policy
ofludia.

(c) To create an amosphere 6Dd slvilsnmgnt conducive to value-orierted

education;

(d) To developing new teaching-leaming processes which will combine the

lectures, tutorials, seminars, dernonstations, self-studies and collective

practical projects.

(e) To recornmend to the Academic Couucil tLre pattem of the P.G. Courses as

rccouunended rn the BOS, the system 6f gxanrinnfions to be held for suclr

courses, aud for ttreir revision" as and s'hen necessary

(f) To approve the curricuhrm and syllabus for the P.G. Courses prepared by the

BOS and modify theu when uecessary after considering the recourmendations

of the BOS

(g) To recomn'gud to the Academic Cormcil for the instifution and au'ard of
fellowships, scholarships, prizes, honorary degrees and otler awards or other

academic distiuctions and for the instirudou and conferment of degrees,

diplo-"", titles, certificates and otler aca&mic distinctiots in the P.G.

Cotmes on the basis of examinatiors and for the wrthdrawal thereof;

@) To make recommendations to the Academic Cormcil for the iustitution of
hofessorships, Associate Professorships, Assistant Professorships, or other

posts of teachers required for the PG Couses and for the recoenitioD of
percons as teachers of the University for such courses, and regarding ther
emolurneuts, duties, and tenns and conditjons of theil serwices;

(i) To recornmend to the Academic Corurcil the conditions for the adrnissiou of
sfudents to P.G. courses, and to make regulatiom for their attendance and

proSEess;

(j) To rnake repulatiom in regard to the residence, discipline of snrdents in the

Departments and the constifuent colleges, and institutions unparting P.G.

Coruses and for the promotion of their health and welfare;
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ft) To make recommendations to the Board through the Academic Cormcil
regarding ttre allocation of funds to the P.G. DeparblentVCeotres of Studies/
constituent colleges and to the libraries, laboratcries, museuns established by
the Univenity;

(l) To review the works of tJre P.G. Departments and Colleges, and instihrtions
affiliated to the University giving inshuctions in P.G. courses aad ior engagng
rn research and call for report thereon, and to take all steps necessary for tle
improvement of the standard of research and teaching a:rd other affairs there;

(m)To consider the measures suggested by Academic Cotmcil on any matter
affecting the academic work of the University and to express its views on
them;

(n) To consider any matter refened to it by the Board or the Academic Council
and to submit reports thereon to the Board or the Acadeuric Council, as the
case may be;

(o) To approve the panels of examiners of the P.G- Exarninationsafter considenng
the recommendations of flre D.B.O.S and to modi$r tlre same, if necessary,

after consultation with the Boards of Studies concerned.

(p) To undertake steps for promotion of research in the University and to make

repglations goveming research degrees, and forward the same to the Academic
Council for cons ideration

(q) To apoint committees, and fix their terms of refercnce. rn regard to any
matter within the jurisdrction of the P.G. Board.

3.{ :The Under-Graduate Board (U.c. BOARD)

There shall be an Under Graduate Board to consider the academic matters relating to
the U.G. Courses of the University
3.4.1 :Compodtion

The Under4raduate Board shall consist of the following members-

(a) The Vice Chancellor- Chairperson

(b) The Registrar- Secretary

(c) Three Professors or HODS of the Umversity/constituent CollegeJCentres of
Study/Itrstitutes to be nomitated by the Vice-Chancellor

(d; Two Principals from the affrtiated Colleges to be nominated by the Academic
Cormcil

(e) Three Associate Professors to be nominated by the Academic Council from
among the teachers ofthe affrliated Colleges, and

(f) One member of the Examination Commiftee to be nominated by the Vice-
Chalcellor



THEASSAM GAZETTE, EXTRAORDINARY ruLY 9, 2021 1495

3.4.2 :Term of the Members

The term of the nominated members of the U.G. Board shall be tluee years

3.43 :Meeting

The meeting of the U.G. Board shall be held as and when Decess y, ot at least

thrice a year

3.4.4 :Quorum

Presence of one-third of the members sball form quorum

3,4.5 :Powers and Functions

Subject to the provisions of this Act, the Statutes ald Ordinances, the UG Board

shall have the following powers aud duties, namely'

(a) To recouunend to the Academic Council the paftern of Counes and

curriculum theteonand the revision flrereof; and also the systems of
exarninations;

(b) To make recommendations to the Board thlough the Academic Council for
the institrtrions of Professorship, Associate Professorship and Assistant

Professorship and such other posts of teachers required for the teaching of
the U.G. courses in the University or the constituent colleges;

(c) and for recognition of these teachers as teachers of the University

including their emoluments, duties and terms and conditiors of service,

(d) To rnake recommendations to the Academic Cormcil fo' the iustitution ald
au.ard of scholarships, prizes and other awards and for the confennent of
depgees, diplomas, titles, certificates and other academic distinctions in the

U.G. Coruses, and for the withdrawal thereof;

(e) To consider and approve the cruriculam and syllabi for the U.G. Courses

plepared and recommelded by the BOS an( modiff theur if necessary,

and theo recommend the same to the Academic Council for consideration

and approlal;

(f) To make recourmendations to the Board through the Academic Council

regarding the allocation offunds to the constituent colleges atd institutrous

and to the depaftrents imparting teachiug in U.G. Courses;

(g) To revieu, the work of &e U.G. Departnreots and the U.G. colleges and to

call for reports thereon and take steps necessaly for the improvement of
the standard ofteachings and other affairs there;

(h) To recommend to the Academic Coutcil the conditions for the admission

of students to the U.G. Courses and to nrakg lsgulntisns fot the attendance

and progess;

(i) To approve the panels of examiners for the U.G. examinatious, with or

without modificatious after considering lhe tecommendations of the
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Deparhental Board of Studies, a:rd modify the same, if necessary, after

consultation with the Board of Studies;

0) To nuke Repnrlations regarding residence, health and discipline of the

shrdents of the U.G. Courses:

(k) To consider the measres suggested by tle Academic Council on any

mafter affecting the academic work of the UniversitylColleges and to
express its views on them; and" to consider any rnatter refened to it by the

Board or the Academic Council and submit the report thereon to the Board
or to the Academic CouDcil, as the case may be, and

Q) To appoint committees, and 6x their terms of refereuce, in regard to any

matter within the jurisdiction of the U.G. Board.

(m)To recommend to the Academic Cormcil for withdrawal of any

Degree/Diploma or Certificate or aoy academic distinctions.

3.5 :The Board of Studles (under Section 22 of the Majuliuniyerit), of Culnre Act, 201D

There shall be a Board of Studies for each Deparhent/brranch of snrCy or branches of
snrdy to be called Board of Studies (B.O-S) as the Board may decide

3.5.1 : Compmitlou

(a) The Head of the Departrnent who is a Professor or a Principal of a

constituent College/Director of an instifute or a Centre of study- to be

nominated by the Vice-Chancellcrr- Chairperson

(b) One Professor of the DeparhenVconstituent College/Ceotre of Study to
be nominated by the Vice{hancellor

(c) One Associate Professor of the Deparhent/Constituent College/Cenhe of
Sndy to be nominated by the Vice{lrancellor

(d) Two members loown for thei expertise in the concerned field /branch of
study nominated by the Vice-Chancellor

(e) Subject to the previous approval of the Vice-Chancellor, the BOS may

invite and cousult other teachers of the DepartmenUCentre if and when
necessary

3.5.2 :ferm of the Members

The nominated memben shall hold ofEce for a term of 6ree yean

3.5.3:l\Ieetlng

The meeting of the B.O.S shall be held as and when necessary

35.4 :Quorum

Presence of one-third of the members shall be essential for a quonun
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3.5,5 :Porvers and Functions

Subject to the provisior:s of this Act, the Statutes and the ordinances, each

B.O.S shall bave the following powers and duties-

(a) To make recourmendations to the Post-Gradrate @G) and the Under-

Graduate (tlG) Boards, as the case may be, about the pattem of courses,

cruriculum and syllabus to be laid down for diflereut cornses aud the

exarninations to be held for such courses, and to make recormrendations

for revision ofcourses, syllabi, surrisuln anfl gxaminations in so far as they

relate to the field of the particular brranch ofstudy.

@) To prepare and, wheu necessary, rcvise, the panels of the examilers for
different examinatious, for submission to the U.G. or P.G.Boards as the

snse may b€ for considemtion and approval

(c) To consider auy other matter refered to it by the Post4raduate or the

Under€raduate Boards, the Academic Council, or the Board, as the case

may be, and to submit a leport to the authority concerned upon the matter

so referred.

3.5 Departmental Research Committe€ (D.RC)

Each DepartmenVCentre of study within a faculty shall have a Departnaental Research

Committee consisting of the following nrembers

3.6.1 :Composltion
(a) The HOD, if he/she is a Professor or a Resealch Srpervisor to be norninated

by the Vice{hancellor -Chairpersou-crul{onvener
(b) All research supewison of the Departnen! Memben
(c) A Special Invitee (or two, if necessary) from a related branch of study if and

when necessary
3.6.2 :Term of the Members

The Chairpenon sbail hold office for a tenn of tbree years

3.6.3:Meeting

The DRC shall hold its meeting as and when uecessarf, with at least one in every

tn'o mouths

3.6.4: Quorum

hesence of one-third of the members shall coustitute ttre quonmr

3.6.5 :Powers and Functions
To review the preseutation of any research proposal by a scholar

(a) To discus resealch proposals zubmitted by a scholar and supgest any

improvemenUalteratioo thereou.

(b) To recornmeud, if necessary, fior expert-opiniols on aDy such proposal

submitted by a scholar for finalization of the topic ofresearch.

(c) To recorunend a research proposal, if formd suitable, fot colsideration of
the Faculty Board.
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(d) To discuss gsminar proposals prepared by any member of the DeparbneDt
and sqlgest improvemert.

(e) To exarnine and consider the Semester-wise Progress rq)orts of the Research

scholars of ttre Deparhent.

(f) To ex"mine plagiarism in any research work produced io the Departrnent

(g) Any other matter considercd necessary for the improvement of the research
activihes in the Deparbnent/branch of shrd.

Aad any other bodies/committees created by the University

3.7 : The Research Council (RC.)

There shall be a Research Comcil to conduct the matters relatiug to the research
activities of the University

3.7.1 :Compooition
(a) The Vice{hancellor {hairperson
@) The Registrar- Ex-Officio Secretary
(c) All Deans
(d) AII Professors ofthe Faculties
(e) All Heads of the Departments/Centres of Study/Constihrent

Colleges/SchoolVlnstitutes
(0 Three Associate Professors, who are not HODs to be nominated by the

Vice-Chancellor

3.7.2 :Term of the Members

The term of offrce of the noninated members shall be ttrree years

3.7.3:Meetlng

The Research Council shall meet once in two months unless necessary

3.7,4:Quorum

Presence of one third of the members shall form quorum
3.7.5 :Powers and Functkms

(a) To consider the proceedings forwarded by the Faculty Board

ft) To consider Pb-D.and any other research proposals recommended to it by
the Faculty Boards for registration for ttre research Deprees of tle
University

(c) To take rneasures for the improvement of the research infrastructrres, rules
and repnrlations and suggest the Academic Council for appropdate actlons

(d) To approve the list of examinen of the Ph-D. thesis submrfted by the
Faculty Board and other works ofresearch

(e) To scrutinize the reports of the examiners on the Ph-D. theses and take
them into accormt and decide on to further action

I

I

I
I
I
i



TIIE ASSAM G ATFT-TE, EXTRAORDINARY, ruLY 9, 202 I 1499

(f) To innovate policies of research, research directions or fields of research

and convey it to the consideration of the Faculties

(g) Any other aspects that the Research Council deems fit for the

iryrovement of research activities of the Uuiversity

3'8 :Finance Committee (F.C.)

There shall be a Finance Committee of the Univenity cousisting of the following
rnembers -
3.t.1 :Compodtion

(a) The Vice{hancellor-Chairperson
(b) The Registar'- Member Secrctary
(c) Two members nominated by the Board from amongst its members
(d) T*,o members to be nominated by the Governnrent, one frorn the Finance

Deparhent and the othel from the Education Deparbnent
(e) Tu'o Professors of the University nominated by the Vice{hancello'
(f) The Finance and Accourts Officer- Member

3.8.2 :Term of the Members

The nominated members shall hold ofiice for a period of tbree years. A ureurber
shall, however, be eligible for a second term.

3.E.3:il{eetirg

The Finence Commiftee shall hold its meeting as aud when necessary, or at

least, hpice in a year with one to be held before the annual Budget Estimate is
prepared.

3.E.4 :Quorum

Presence of four members shall fonn the quorum.

3.8.5 :Powers and Functions

The Finance Commiftee shall have the following powers and duties:

(a) To exarnine the proposal of the Alrual Budget Estimates prepa ed by the

University and forward the same to the Board for approval, with
su€€estions, if necessary;

O) To bform and make reconmendatiots to the Board relating to the fianc6
of the Uuiversity

(c) To exarnit'e every proposal for new expendit,re involving a sum of money
exceeding rupees oue lakhand to advise the Board thereon;

(d) To review the financial position ofthe University periodically

(e) To sug€rest for proper invesEnent of the Uuiversity fund and, develop
means for the improvernent of the financial position of the University

(f) To consider aod recommend the revision of the grades of pay and of the
ne\ . posts to the Board, and
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(g) To deal with such other matters of the University as may be prescribed by
the Statute and the regulations of the University ftom time to tirne

3.9 :Plannlng and Development Committee

Therc shall be a Plannhg aad Development Committee in the Uuiversity with the

following members-
3.9.1 : Composltion

(a) The Vice {hancellor- Chairperson
(b) All Deans - Member
(c) One member nominated by the Board from among its members -Member
(d) The Chief Engineer @uilding), Government of Ass,m, or his nominee not

below the rank of an Executive Engineer-Member
(e) The Finance and Accormts Officer- Member
(f) The Uoiversity Engineer

ft1) The Registar- Member Seqetary
(h) Oue/two co-opted members nominated by the Vice Chancellor, rvhere

trecessary

3.9.2 : Term of the Members

The nominated members shall hold office for a period of tlree years

3.9.3 :Meeting

The Plaming and Development Cormnittee shall hold meetilpr as and wheu

necessary, or at least twice a year

3.9.4 :Quorum

Presence of one-third of the members shall fonn the quonmr for holding a
meeting

3.9.5 :Powers and Functlons

(a) The Planning and Development Committee shall be responsible for
finalising the plans and estimates, Tenders of various construction projects

approved by the sponsorirg body and for ensuring complefion of the

projects in accordance with the accepted plans 46 estimates and proper

utilisation of the grants received,/earmarked for that purpose.

O) To invite and approve plars of buildutgs, roads, tanls, water zuprply,

drarnage, electricrty aad other plans or stuctures meant for the

dwelopnent of the University

(c) To invite, examire and accept (or reject) tenders for
constsuction/rcnovation-/repair of buildings, roads, tanks, water supply,

drainage, electicity and any otbo plans or struchres of the University.

(d) To do aDy other work incidental or appertaining to the

consEuction/renovation of buildings, mads, tadrs, water supply, drainage,

electricity and other stuctues ofthe University.
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(e) The Planning and Development Committee sball advise the Board on the

following matters

(i) Formulation of developme[t proposals or any new schemes called

for by the Cenh-al /State Govemment/NEC or by the University
Grants Commission or and auy other such agencies.

(ii) reconrmeud expendih.ue of capital gr-auts from the State / Cen[al
Govenrments, University Clrzots ComrnissioD, RUSA or any other

such sources

(iii) advise the Board on atry matter which it rnay deem necessary for
realization of the objective of the University.

(iv) Constitute such cornnittees as may be Decessary for planning and

monitoring of the programmes of ttre Uoivenity.

3.10 :Selertion Committee for Selecdon of Teachers

There shall be Selection Comrnittees for making recommendatiols to the Board for
appornhnent of hofessors, Associate Professors, Assistaot Professors, as may be

provided for by the Statutes consisting of the following ruembers

3.10.1 :Composition

(a) The Vice Chancelloq Ex0fficio Chairperson

(b) One No'ninee of the CLancellol not below the rank of hofessor for a period

of three years

(c) Oue member of the Board nomimted by the Board for a pedod of thleeyears

(d) Three zubject experts (mininum two for Associate Professoraod ole for
Assistalt Professor's post) not being in the service of theUniversity
nominated by the Vice Chaucellor out of a panel recorded by theAcademic

Couucil

(e) The Dean of the Faculty concemed, if there is any

(f) The Head of the DeparueuUcentre/Irshtute/School if he/she is a Professor

(Co'opted Mernber). I-u case flrere is no Professor in the Deparlrnent, the

Vice-Chancellor shall norninate oue Professor from any allied discipline of
the Uuiversity, or from other University for that sitting

(g) The Registrar- Ex-Officio Secretary

(h) One Represeutative of SC/ST/OBC/PWD/Women/Minority Commrmity if
caDdidate/s belouging to auy of these categories are there arnoug the

applicants, and, if none of the Memlrcrs uder (b), (c), (e) and (f; above

belong to that category
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3.10.2:Term of the Members

The term of the memben coming under items (b) and (c) above shall be rhree
years, while 1[66s ef ssrning under (d) and (h) shall be for one sitting only
although tlrey may be re-nominated

3.103: Meeting

The Selection Cornmittee may be called as and when necessary

3.10.4 :Quorum

Foru member including the Cluncellor's Nominee md an expert member
shall form a quonrm of the meeting of the Selectiou Committee.

3.11 :Seledlon Committee for Selection of Ofticers

There shall be Selection Committees fcn rnaking recormtendations to the Board for
appointrtrent of officers, e.g. Regisfar, Finance and Accounts Offjcer, Controller of
Examrnations, Librarian, and ofter officers of the University as may be provided for
by the Statutes consisfing of the following members

3.11.1: Composition
(a) The Vice-Chancellor- Charperson
@) An academiciaa not below the lank of a Professor lominated by the

Chancellor
(c) One member oomimted by the Board from among its members
(d) two expert members belonging to the concemeil d56a[as nsminated by the

Vice-Chancellsr
(e) One representative SC/ST/OBC/PWDAiloman/I{inority Community if

any candidate beloneing to any of these categories is there, and none of the
members of fre Committee belong to these categories, to be nominated by
the Vice -Chancellor

(f) The Regisfar or, in his/her place, an Officer-ia-Charge, u,here necessary,
nominated by the Vice Chansellor- Member Secretary

3.11.2 :Term of the Members

The term of the nominated hembers shall be three years; although the

nomination utrder (e) above shall be for one sitting only. or as and when

necessary.

3.11J :Absent Members

If a member of the Selection Committee is mable to attend, hdshe uray send

hiVher opinion in writing to the Vice Chancellor, aud such opioion shall be

taken into accomt by the Selectior Committee in making its
tecommendations.
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3.11.4 ;The Co-opted Members

C-opted Membe$, if any, shall be deemed to be the members of the SelectioD

Conlnittee for the purpose for which they are co-opted.

3,12 :Selection Committee for the post of Directors, Deputy Directors, Assistatrt
Directors of Physical Education and Sports, if there be any, the Librarlan,
Deputy Librarlan and Assistant Librarian and such other Oflicers -

shall be the same as that of the teachen (Professor, Associate Professor and Assistant
Professor respectively) except that in Library and Physical Educatiou and Sports, the

il-service/any practicing LibrarianlDirector of Physical Educatioq as the case may
be, shall be associated with the Selectioo Cornrniftee as one ofthe subject experts.

3.13:Other Aspects about the Selection Committees

The Constitution of the Selectiou Committees, the selection procedure as well as the
selection criteria and methodology for the teachers and officers either thror4{r duect
recnrihent or throueih the Career Advancement Scheme (CAS) promotion shall be in
accordalce with the appropriate Regulations adopted by the Uriversiry from tuue to
time.

3.14 :General Provisiotr itr Relation to the Authorities
(Under Section 23 of the Majult University of Culnre Act, 2017)

3.14.1 :Membership Condldons

(a) A persou shaU sg6sg to be a member of ally of the authorities of the
Uniyersity, if

@) He/she dies or is found to be of usouud mind or pennanently invalid; or

(c) He/she is found to be balkrupt and insolveut, or

(i) He/she is convicted for an offence involving moral hlpitude; or

(ii) Berng a nominated member, hffigt aornination is u,ith&awu by the

nomin ating authority; or

(iii)Beurg an ex-officio member, he/she ceases to hold the relevant
office; or

(w)Being a nominated member, his/her membership is tennruated by the
Chancellor for an act of omission and conunission, after affor.ding
bim.&er an oppornrnity of being heard; or

(v) Being a nonrinated member, Ire/she resigns or absents himselflherself
from three cousecutive meetings x'ithout written futimation.

3.14.2T:erm of the Members

The term of the nomrnated membe$ of the authorities of the University shall
be three years- Vacancies arisiug dre to death or otherwise, the uom.inated
membership of any authority of the University may be filled up by fiesh
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nomination and the pemons thus nominated shall continue as member for the

residual period ofthe term-

3.143 :Vacancy h the Seat of the Memben

No act or proceeding of any Authority, committee or body of the University
shall be invalid merely by reason of existence of a vacancy, or vacancies

among its members.

CIIAPTER-TV
TEE CIIANCELLORA}ID TEE OFF'ICERS OF TEE I]NN'ERSITY

(Uder Sections 7,8,9, 10,11,12,13,14 awl I5 of the

Maj i Universitlt of Culnre Act, 2017)

l. Chancellor
2. Vice-Chancellor
3. Registrar
4. Finance and Accounts Officer
5. Controller of Examinations
6. Academic Regishar
7. Dean of Research and Development @ean, R & D)
8. Deaq Students' Welfare
9. DeputyRegistar (Administration)
10. Depury Registrar (Filance and Accourts)
I 1. Deputy Controllsl 6f f,xaminations
12. The Librarian; aad any other offrcer considered as such by the Board

from time to time

4.1 :The Chancellor

The Govemor of Assam shall, by virtue of his office, be tlre Chancellor of the Majuli
University ofCulhrre, and shall exercise zuch powers as defined by the Act.

4.L,1 :Powers and Functions of the Chancellor

(a) The Chancellor by virtue of his office shall be the head of the University

and shall, when present, preside at the meetings of tle of the Coufi as well
as the Convocatioos ofthe University.

(a) Every proposal, for the conferment of an honorary degree shall be subject

to confirmation of ttre Chancellor

(b) The Chancellor shall have tle power to examine the activities of the

University, and may suspend the activities of the various autlrorities of the

University as and when circurnstances so demaud
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(c) He/she any inspect the University to see the firnctioning of the University
ifhe/she so desire

(d) The Chancellor may, either srra-zroro or on a reference made to him [y 1[g
Vice-Chancellor under the provision of the sub-section (E) of section l0of
the Actor by the state Govenrment, by order in writing, annul any
proceedings of ary of the authorities of the University which is not i:r
conformity with this Act, the Statutes, the Regulatious, the Rules, or any
other law for the time being in force:

h'ovided that befqrc rnaking any such order, the Chatrcellor shall call upon
such authority to show cause as to why any such order should tot be lrade
ard g6asl6er th. cause if any, showu by such authority within a period not
exceeding sixty days as rnay be fixed by the Chancellor

(e) TIrc Chancellor shall have the right to suspend or dismiss a:ry of the
auflrorities of the University and to take rneasures for tbe interim
arhninistation of the University.

h'ovided that before taking any such action the Chancellor shall give an
opporhulity to stch authority to show cause as to why such an actiou
should not be takeu

(f) An appeal shall lie with the Chancellor against any order of dismissal
passed by the Board or the Vice-Chancellor agBinst any enployee
concerned.

(g) An appeal under sub-section 7 of Sectiou 7of the Actshall be filed within
sixty days from the date of service of the order of dismissal on the
employee concerued- The Chancellor shall have power to reuove the
Vice{hancellor from offrce by arr order rn writing on charges of
misuranagement of fuuds or rnisconduct or for any other good and
sufficient reasons.

Provided tbat orders removirlg the Vice-Chancellor under this sub-sectiou
shall uot be passed until zuch charges are proved by al euquiry conducted
by an offrcer not below the tank of Secretary to the Govemment,
appointed by the Chancellor for the purpose.

Provided firther that the Vice-Chancellor shall not be removed unda. this
sub.section rmless he/she has been given a reasonable opportunity of
showing cause against the action proposed to be taken against him

4.2 :The Vice-Chancellor
4.2.1 :AppoiDtmetrt and Tenure

(a) The Vice{hancellor shall be appointed by the Chancellor ol the umtrinous
recosrurerdation of a Search Conrmittee appointed by him coosisting of thlee
members, oue lominated by the Chancellor, one elected by the Board and the
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third nominated by the Govemment, one of rvhom the Chancellor shall appoint

as the Chairperson- The Search Committee shall make its recornmendations

within a period of three montls from the date of its appointrnent.

Provided that no persotr shall be eligible to be a member of the Committee if
he is a member of any of the authorities of the University or an employee of
the University or of a college or instifution rnaintained or recopuized by the

University:

Provided further that the first Vice{hancellor may be appointed by the

Chancellor on the recommendation of the Governrent for a term not

exceeding two years.

(b) In case the committee appointed rmder sub-section (4.2-I-a above) is unable to

recommend a name rmanimously, the Vice{hancellor shall be appointed by

the Chancellor from the pauel of three names s.rbmitted to him by the

committee within the period of three months.

(c) If the committee fails 16 6xks 3 utranimous recommendation or submit a pauel

of names as aforesaid, another Search Comrnittee shall be appourted by the

Chancellor in the same manner as provided in sub-section ( LLl-a) to make a

unanimous recomrnendation or submit a panel of th ee names to the

Chancellor, n'ho shall appoint a Vice-Chancellor accordingly.

(d) No person who has completed swenty years of age shall be eligible to hold the

office of the Vice-Chancellor

(e) The Vice-Cbancellor shall hold office for a term of five years from the date on

which he/she enters upon his/her office. Provided that noMthstanding the

expiry of his/her term he/she shall continue in his/her office until ttre ne*'

incurnbent aszumes the charges.

(0 The Vice4hancellor shall be etigible for reappointment for anotler term till
he/she attains t1re age of seventy, whichever is earlier, following the procedure

specified as above.

Provided tlrat the filst Vice{hancellor who may be aprpointed for a term of
two yea.rs shall also be eligible for reappoinhent till the age of seventy rmder

this pmvision.

4.2.2 : Powers and Duties of the Vice-Chancellor

The Vice-Chancellor shall exercise the following powers-

(a) TIre Vice-Chancellor is the Principal Academic and Executive Officer of the

University and all enployees of the University shall be subject to general

superwisiou and control of the Vice-Chancellor.

@) The Vice-Cbancellor shall take all necessary steps to develop the University as a

cenfie of excellence in creativity, academic innovationq teaching, learning and

research.
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(c) The Vice-Chancellor shall be the Chairpusol of the Board ald the Academic
Council and, in the absence of ttre Chancellor, of the Court and the Convocation,
and such other bodies as rnay be prescribed; and shall be entitled to be preseff at
and to address any meeting of any authority of the University, but shall not be
entitled to vote, thereat, unless he/she is a member of the authority concerned.

(d) It shall be the duty of the Vice{hencellor to eusure that the provisioos of rhe Act,
the Statutes, Ordina[ces aod Regulations and Rules are observed and he/she shall
have all the powers necessary for this purpose

(e) The Vice-Chancellor shall have the rigtrt of visitiug and inspecting the
DepartDeots, and the institutions rnaintained by or admitted to the University aud
ask for explanation for any act of omission or commission which rs not according
to the AcL the Statute or Ordinance or Regrlladons of the University

(f1 If tle Vice-Chancellor is of the opinion ftat ary order or decision which is
required to be passed or orade by auy authority ofthe University is necessary to be
passed o,r made immediately and it is uot practicable to convene 2 6sgfing of the
said authority for that purpose he/she may pass such order or take srrch decision as

he/she deems proper and place the mafter before the said authority at its next
rneehlg within sixty days for ratificatioq and where the auttrority differs ftom the
Vice-Chancellor, the rnatter shall be referred to the Chancellor g.hose decisions
thereon shall be final.

(g) Subject to the provisious of this Act and the Statutes, and the Ordiuances the
Vice-Chancellor shall have the power (i) to make appointnents to posts of non-
teaching employees or to such posts as may be prescribd and specify their
duhes; (ii) to zuspend, dismiss or otherwise punish any employee of the
University; and (iii) to take disciplinary action against shrdents ofthe University-

(h) The Vice{hancellor shall have the power to conveDe rneetings of the Corut, the
Board or the Academic Council or alry other author-ity of the Uuiversity.

(D It shall be the duty of the Vice-Chancellor to ensure that the proceedings of the
University are carried otr in accorda[ce with the provisions of this Act, the
Stanrtes, Ordinances, the Regulations and the rules made there urder. If the Vice-
Chancellor is of dre opinion that aly proceedings or order of an authoriry of the
University is violative of any of the provisions of this Act or dle Statutes,
Regulations or Rules made there rmder, he/she may by an order in wriring, stay
the operation of such proceedinps or orders and send a report and make a

reference to the Chalcellor for a final decision in accordance s'ith the provisions
of the Act rmder sub-section (4) of Section 7

0) In the event of absence of the Vice-Chancellor from the headquarlers or dunng his
inability to act due to reasons like illness he/she shall put the senior-ruost
Professor of the Uuiversity rn charge of the office and shall make arrangement for
pefomrance ofthe duties ofthe Vice-Chancellor duing such absence.
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(k) In the event of occurence of vacancy in fte office of the Vice-Chancellor, by
reason of deatl, resigoation or otherwise, ttre Chancellor may appoint atry person

to act as Vice-Chancellor until regular appoinmeut of the Vice-Chancellor is

made in accordance witl the Section 9 ofthe Act. Provided that the period of such

hterim arrangement shall not exceed six months.

O Transitory Power of the Vice{hancellor: Pending the constihrtion of the Board

and the Examination Committee, the Vice Chancellor shall have the powers to

auange for holding o{ conducting and publishing the resrlts of the University

examhations.

(m) Shall have the power to (i) arrange for opening and operating necessary Accormts

on behalf of the University in a Bank approved by the Board; (ii) to sanctiou

recurring and non-recurring expenditrne chargeable to various heads; (iii) to

sanction absence from dury beyond the permissible limit of the Officers and

Employees of the University if he/she considerc it necessary for flre good of the

University as well as the person cotrcerq (iii) to accord administrative approval to

Projects of the Univenity and sanctiou expendihne for the purpose; and to (iv)

delegate power to or assign any duty upo,n any employee of the Univosity for the

frmctioning of the Uuiversity.

(n) The Vice-Chancellor shall exercise such other powen and perform such o&er

frurctions as may be prescribed by the Statutes and the Regulations.

4.2.3 :Pay and Allowanceg Perqulsttes and TeIfls atrd Conditions of Selice of the

Vlce-Chancellor

(a) Remrmeration payable to the Vice{hancellor shall tre deterrnined by the

Chancellor as prescribed by ttre UGC/appropriate body conlolling Higher

Education from time to time v/ith admissible allo*'ances as per Govemment of
Assarn nrles-

Provided that the emoluments and other conditioos of service of the Vice

Chaucellor shall not be varied to his/her disadvantage.

@) The term of the offrce of the Vice-Chancellor shall be Five years cormted from tle
date of his/her assumirgr office. Provided that notwitbstanding the expiry of the

aforesaid period of five years, he/she shall continue in office until hrs/ha'

successor is appointed and enters r.pon his/her office.

(c) No penon who has completed seveory years of age shall be eligible to hold the

offrce of the Vice Chancellor-

(d) The in-sewice Vice-Chancellor may be reappointed for a term of five years or till
the age of seventy whichever is earlier. Provided that no Vice{hancellor shall be

given a third term.
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(e) The Vice-Chancellor shall be entitled to a free-firrnished official quarter and a
vehicle with a driver for his use for both official and private puposes duriug 24x7
hours.

(f) He/she shall be entitled to the medical benefits i.e. all expenditure relating to
pwchase of medicine, zurgical operation, hospitalization, and etc. This benefit is
for the in-service Vice-Chancellor and lisAer fanrily 6fly.

G) He/she shall be entitled to Phone comections, Mobiles, and any other forms of
comrnunication and informatiou facilities and./or expenditure for such pruposes

etc.

(h) Hdshe shall be entitled to all forms ofleave as prescribed.

(i) If the Vice-Chancellor assurnes his/her charge after attaining the normal age of
zuperannuation and is receiving pensiou due to his/her past services, then either
hiVlrcr pay and allowances will be reduced by the gross amount of his/her peruiou
amourt prior to comrnutation; or ttre payment of pension shall be held in abeyance
up to the date ofhiVher relinquishing charge of the post of Vice-Chancellor.

O The Vice-Chalcellor shall be eligible to opt for General Provident Furd-pension-
Gratuity scheme of the Uuiversity if he/she lus not attained tle nonual age of
superannuation prior to commencement of his teuure and, provided he/she has
been eligible for pension scherne as an employee of CentaVstate Govenment or
a CeuhaUState autonomous body or a Cenhal State Universify before joining as

Vice-Cluncellor. If hdshe opts to join General Provident Fund+urn-Pension-
Ganrity scheme of the Udversity, the Vice-Chancellor shall be enritled to the
benefit of combining hisfter past service with the service as Vice-Charrcsl[s1 up 16

the uormal age of superamuation for the purpose of pensiou. For this purpox the
University will receive pensiodcontibutory prcvideDt fiud liability fi-om the
previous organisations. The period of service rendered by him/her in the
Udversity beyord the uormal age of srryerannuation shall not qualiS for the
purpose of pensionary benefits .

ft) The pension cum Gratuity benefits shall be payable ooly from the date oflris/her
relinquishing the post of the Vice-Chancellor.

If fte Vice-Chancellor assumes hiVher office either after superaruuation or
superannuates drring the tenure he/she shall be entitled to joining coutibutory
Providetrt Frmd-cun-Gmtuity Scheme from the date of hrs/her joining the post-

(l) TIre Vice-Chancellor shall be entitled to leave on full pay at the rare of 30 days in
a calendar year. The leave shall be credited to his/ler accormt in advance in tu,o
half yearly instalhDents of I 5 days each on the fust day of Jauuary aud first day of
July every year. h'ovided that if the Vice-chancellor assrmres/relinquishes char2le
of the oftice of the Vice-Chancellor during the currency of a half year., the leave
shall be credited propofiionately at tlre rate of 2 Yz days for each conrpleted month
of service-
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(m)The leave at the credit of the Vice-chancellor at the close of flre previous half year

shall be carried forward to the new half year, subject to the condition that the so

canied forward plus the credit for tiat half year does not exceed the maximum
linut as per Government n:les in force fiom time to time.

(n) The Vice{hancellor on relinquishing the charge of his/her office shall be entitled
to receive a srm equivalent to the leave salary admissible for the mrmber of days

of leave on full pay due to him/ter at the time of his/her relinquishment of charge

subject to a maximum number of days as per State Government rules including

encashment benefit availed elsewhere.

(o) The Vice-chancellor shall also be entitled to half pay leave at tle rate of20 days

for each coryleted year of service. This half pay leave rnay only be availed of as

commuted leave on flrll pay on medical certificate. When commuted, leave is

availed, t'*rce the arnormt of halfpay leave shall be debited against halfpay leave

due.

(p) The Vice-chancellor shall also be entitled to avail himselflherself exha ordinary
leave without pay for a maximum period of tkee months during full tenn of five

years on medical ground or otherwise.

(q) The Vice-Chaocellor shall be entitled to all other benefits slch as Medical

Aftendance as admissible to other University employees.

(r) The Vice-Chancellor shall be entitled to traveling allowance on bansfer on his

appoinhent as Vice{hancellor aud after relinquishment of his/her chalge.

(s) In case of the death of a Vice-Chancellor while in service, who had no lien in any

pennaflent post in aoy Departnelt or Instihrtion the benefit accn]ed to the Vice-

Chancellor by way of GPF or CPF, Grahrity and leave encasknent till tle death

shall be paid to the nominee or the successot of the Vice-chancellor.

43 :The Registrar

43.1 :Appointment, TerEre & Condltions of Sen'ice

(a) The Regish-al shall be a whole-time offrcer of the University and shall be

appointed by the State Govemment or by the Board -in the later case, througi
open advertisement as per prescribed requirements of the UGC/appropriate

bodY.

Provided ftat the fust Regisrar shall be appointed by the Vice-Chmcellor
throuplh open advertisemeDt atrd on approval of the State Govemmeot

(b) The term of the Regisfrar shall be five year-s. Provided tbat a maximuu of two

tenns may be allowed to a person to hold the offrce of the Registrar'-

Provided further that no person above the age of sixty-two shall hold the

office of the Registrar;
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(c) The Regishar shall serve a probation period ofone year u'hich uray be fintlrcr
extended to anothel year, after which on review of herAis performauce during
the probation period by the Vice-Chancellor, sheAe shall be confir:ued in the
position for the remaining period of the term.

(d) In the event of any temporary vacancy in the office of the Regisfiar due to
hislher leave or on ary other ground like illness the Vice-Chancellor may
cooruit the charge of the office to any Professor of the University or an
Officer, which shall be approved in the Board.

4.3.2 :Powers and I)uties

Tlrc Registrar shall be responsible for

(a) the cutody of the records 6161 the g6rnmsl seal of tlre University; and such
other prcperty of the Umversrty as the Board and the Vice{hancellor shall
commit to his charge 6nd 1s mansgg such properties;

O) nuintair'ri"g a pennanent record of the academic perfomrance of shrdents of
the University including courses taken, pgades obtained deggees awarded,
prizes or- other distinctious won a:rd any other iterus pertarning to the acadenic
pa{ormance of the shrdents;

(c) managing tlre assets of the University

(d) scrutinizing and executing all co tractslv{OUs to be sigued with other
academiciresearcb/intlustrial institutions for collaboration ou behalf of the
Uuivenity; and fors'ard the same to the Board for information and record.

(e) acting as the Secretary of the Courl, tlre Board the Acadernic Cormcil, the
Finance Conrnrittee, the Selection Committee and any other authorities of the
University 35 may be prescribed by fte Statutes;

(f) conducting official conespondence of the Court, Board, and the Academic
Council and such other authorities of the Uoiversity as the Statutes uray
prescribe; and prepare and keep the minutes thereof;

fu) issuing all notices coovening the meetings of all zuch authodties of which
he/she is the Secretary

(h) he/she shall make all necessary arangements for holding the Convocations of
the University

(i) Suits and other legal proceeding5 by or against the University shall be
instituted by or against the Regishar'

O Shall place before the Board the annual repolt the Statement of Accounts zurd

the Budget proposal of the Univasity;

(k) shall be responsible for tle adrninistation and management of the ptoperties
and assets of the Uuiversity on behalf of the Vic e-Chancellor.
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(l) shall exercise general sr.pervision over operation of all fimds and their

inveshents with accountability to the Vice-Chancellor;

(m)brmg serious irregularities, rf any, in financial transactions of the University,

to the notice of the Vice-Chancellor;

(n) Subject to the conhol of the Board the powers and duties of the employees

other than the officers of the University shall be, as may be laid down,

supervised/repulated by tle Registrar from time to time;

(o) To make appoinhents to the ministerial ald Grade IV posts of tle University

on behalf of the Vice{hancellor;

@) shall exercise all such powers 35 may be necessary for the executiou of the

decisioos of the Vice{hancellq and the various authorities or Committees of
the University

(q) Shall perfom such other fimctions as may prwided by the Act and as

assigned to him from time to time by the Vice-Chancellor, the Statutes,

Regulations and Rules of the Univenity.

433 :Pay and Allowarccn

(a) The Reglshar shall draw pay in the scale of pay as prescribed by the Utr
from time to time along with allowances as approved by the Govemment of
Assam-

(b) Provrded that in the event of the office of the Registrar being filled up by a

pe6on on deputation from the Govt. of Assam / Cental Government or other

organization/ hstitute, the salary and other allowances and service conditions

shall be regulated as per deputation nrles of tle Government, In the event of
opting for the UGC scale of pay by the officer on deputation" ttre officer
concemed shall have to opt for the same qrithin a period of three months from
the date ofjoining.

(c) The Board may offer higher ioitial pay on the recommendation of the

Selection Cornmittee (if appointed through direct recruitment process) to an

exceptionally suitable candidate by way of giving additional increments as per

rules of Govt. of Assam.

(d) The Reglstrar rnay be provided staff quarter as per hiy her entitlemeDt without

frrmishrng the house. He/ she will not Eret HRA for that but shall be charged

occrpatior fee as per oorms of the University/Government of Assam.

(e) The Registrar shall use official pool car for his official work provided no
b"nsport allowance is given

(0 The Registrar shall be eligible to earned leave, half pay leave and otrer forur
of leave as per the Officers and Employees Leave Rules of the University as

admissible to the permanent enployees.
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(g) Encaslment of eamed leave shall be allowed to the RegisEar as per University
Rules for the mrmber of days of rmutilised earned leave at his/her credit at the
end of the term of offrce, subject to a maximum of 300 days il all and
provided that the Registcar completes the tenure ofhis her/ appofu0renr

(h) Any other benefit like pension ald provident fiurd shall be given to the
Registrar as decided by the Board;

(i) Any other matter relating to the terms and conditions of the Registrar.shall be
govemed by the appropriate Repxrlations of the University.

4.4 :flnance and Accounts Ofiicer

4.4.1 :Appolntment, Term of Office and Condidons of Senlce

(a) The Board shall aplnint a person selected from amoDg a panel contairring the
uaues of officers belouging to the Assam Firrance Service, Class-I firrnished
by the Govemment, OR

O) from any other source though open advertisement and selection procedure as

the Finatrce aud Accormts Officer of the University for a period of Flve years

on such conditiorB as rnay be prescribed by the appropriate Regulations of the
Univeniry.

(c) In case of non-availability of suitable caudidate through advertisemeut, the
Selectiou Cornmittee may also suggest appointment of a person having
requisite qualificatious and expedences on deputation frorn State
Govt./Central Govt. or other Univelsity/Institutions.

(d) Provided that a person may be appointed to the post of the FAO for a

maxiDlrnn of two terms of five years eacb, aDd that thg person so appoi.nted

shall retire at the age of sixty.

(e) Provided filther that in case of non-availability of a suirable candidate, orl a
candidate on deputation, the Board may appoint a retired person either from
Grade-I of Assam Finance Service or from auy sorrrce oD couuact basis for a
period as decided by the Board provided that the pemon so appohted
possesses the qualifications required for the position.

(f1 The conditions of service of the Finance and Accounts Officer shall be
gover:red by the appropriate Repulatiotrs of the Uuiversity adopted for that
purpose from time to tine.

4.4.2 :Educaflonal Qualificatlons and Experlences

(a) Must have at least a hip[ second-class Master's degree in Corunerce/Financial
Management nith at least 55% marts or with equivalent Grade, or CGpA
proportionate to that. Or he/she should have professional qualifications in
f inansg/Assormlancy froDl the Inst!tute of Cost and Works Accounts of Iudia
(ICWA) or from the Institute of Chartered Accou ants of India (ACA"/FCA). :

1513
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4.43

@) A Doctorate Degree from a recomised University or equivalent published

work or contribution in the field of Financial plarming and adurinisEation in
higher educational imtitutions or reputed Public or Private companies:

(c) He/ She should have at least 15 years' experience in the ofEcer's prade in the

finance and accomts deparfiient in a University or Financial Organization of
Gover:rment Department. Provided that preference will be given to candidates

possesshg adequate adrdnistrative experieoce at management level rn Frnance

& Accounts work or Business Organisation of repute or in University or
Govemment Deparbnent for at least 10 years.

(d) Any of the above qualifications and experienoes may be relaxed in case of
otherwise exceptio[ally good applicants 11 qalling for interview and making

recommendahons to the Board of Matragement.

:Ilutles of the Flnance and Accounts Officer

The following are the Powers and functions of the Finance and Accounts Officer.

(a) Suggest the Board for the proper investment of the flmds of the Univenity

(b) tender advice with regard to finarcial transactions of the University,

(c) shall get dre accormts of the University properly audited as per the Act atrd /or
the Statutes and take necessary steps for rectification of the accounts as per

audit observation, if any

(d) prepare annual Budget Estimrtes, the Balance Sheet and the Statement of
Accounts

(e) ensure utilization of the allocations for the proprammes, schemes and projects

of the University and shall be responsible for ensuring that all money are

expended for the purpose for which they are granted or allowetl;

(0 scmtini"e the statements of accounts of the constituent colleges or other

institutions maintained by the University and submit report thereon to the Vice

Chancellor ard the Board

(g) collect fees, fines, sale-proceeds and otber amormts of casual income

accruable to the University

(h) operate schemes relating to scholarship frrnds, stipends and fellowship

antounts

(i) shall be respmsible for the day to day financial trausactions and maintenance

of accormts thereof

() adrninister such petty case fimds as may be needed

(k) operate the fimds contributed by the shrdents for variors purposes

fl) prepare pay and allowance-bills of officers, teachers and other eryloyees of
the University, ad dras' and disburse the arnounts thereof
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(m)ensure proper opemtion of accounts in balk, opened with the approval of the
Board

(n) shall ensure that expeuditue not authorized in tlre budget is uot incuned
without appropriate sanction

(o) scrutinizg other bills and, if they are in order, ensrue prourpt paymeut

(p) prepare utilization certificates for firnds received from Gover:rment and other.

fundiug agencies alrd get them promptly hznsmitted to the relevant quarters
tluough the Registrar

(q) Develop and operate an intemal audit system and ensue that all registem,
records and documents are properly maintained and preserved for presentation
before the audit

(f bdng serious irregularities, if any, in financial transachons of the University to
the notice of the Vice-Chancellor

(s) render srrch assistance to the Registrar as may be required i1 rnanxggmgaf sf
assets and investnents and scrutiny of the contexts and apreements; and

(t) slmll act as per advice of the Vice{hancellor and shall be answerable to
hln/her aud the authorities of the University for effective filauciai
manageuent and augnreutation of rcsoruces of the University;

(u) perform such other firnctions as may, fion time to time, be assigned to
him,rher by the Vice-Chancellor

4.4.4 :Pay and Allowances

The pay and allowances of the Finance and Accourts Officer shall be as per
.{sarn QoygrnmgDt Rules, or as fixed by the Board frour time to time. h-ovided
fi:rther that, in the event of the office of the Finance and Accounts Oftcer being
filled q by obtainilg services of a p€Bon on deputation from the State/Centml
Govemurent, or other organization/ Institute, the salary and allowalrces and
service conditions shall be regulated as per deputation rules of the Govemmen.

4.5 :Controller of Eraminations

4,5.1 :Appolntment, Term of Ofrce and Conditions of Service

(a) The Controller of Examinations shall be a whole-time officer of the University
atd shall be aprpointed by the Vice{harrcellor on approval of the Board either
on deputation from Government or any other organizall6n, or throupfi dilect
recr-uitrnetrt process aud Selection Conrnittee-

(b) The term of the Coutroller of Examinations shall be Five years. Provided that
a pelson may be appointed for a second term if he/she is forurd to be eligible
for such consideration by the University.
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Provided further that the fint Controller of Examinations shali be appointed

by the Vice-Chancellor on approval of the Govemmmt

(c) the Controller shall retire on completion ofthe age of sixty years

(d) The conditions of servrce of the Confrollelof Examinations shall be govemed

by the appropriate Regulations of the University adopted for that purpose from
time to time.

4.5.2 :Educational Qualificatlons and Erperdences

(a) Consistently good academic career rvith at least a high 2nd Class Master's

Degree in Arts/Science/Commerce from a recogrized University with at least

55% marts or equivalent Grade, or CGPA ptoportiorate to that.

(b) A Doctorate Degree from a recoenized University or equivalelt published

u,ork or contribution in the field of educational planning and examination

system in higher education.

(c) At least 10(ten) year-experience in a responsible position in administration/

conduct of examinations/ teaching in Institutionsof higher educatiou-

(d) And a person cotrversant in the system of continuous evaluation, use of letter

prade in place of marking and the Semester tlpe of examination may be

treated as au additional qualification.

(e) a person already in service of the Govermnent in equal rank and having

enougfi experience of conducting glaminaflels, if recruited on deputation.

4.5.3 :Duties of the Controller of Examinatlons

(a) The Contoller of Examinations shall be responsible for advanced preparatory

action, effective conduct of examinations, prcper evaluation of the answer

scripts, tabulations, timely declaration of the results and expeditious

dishibution of the Diplomas and Certificates;

(b) Shall appoint Moderaton of question papers, Exarniners, Scrutinizers,

Tabulators and such other persons as may benecessary for conducting

examinatiom with the approval of the Vice{hancellor;

(c) Shall notiff the dates of various examinations of the Un-rverstty as may be

fixed by the Erauination Comrnittee

(d) Shall issue adnrit cards/lvlark-Sheets to eligible candidates to various

examinations of the University as per relevant nrlesprescribed in the ordinance

/ regulationVnrles prepared for that pttrpose

(e) Arrange for issuing Grade Cards to the candidates ofdifferent examinations

(f) Maintain discipline in the examination halls and enfo'ce disciplinary action

against the candidates for violation ofprescribed rules
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(g) Shall be responsible for matters connected with examinatiou refonus and
iunovation in the methods of couducting exarninations, evaluatiot of answer
scripts, and other aspects coucerning examination of the Uuiversity;

(h) The Cortoller may rmdertake colducting examinations/tests of Govenuneut
or Corporate bodies on behalf of those organizatioos/irxtihrtion with the
penuission of the Vice-Chancellor; and on tetlxi and conditious specified by
hinr/her

(i) Shall be responsible for safe custody of all registers and recolds concenring
ffug sxaminnlisl5

0) Deal rvidr metters of recogtition of degees, diplornas or certificates and
exarnilations of other University/lnstitutions/Boards as per rules prescribed by
the Academic Corurcil

ft) Shall act as the Ex-Officio Secretary of Examination Conrmittees

(l) The CoDtroller of Examinations shall perform such other frnctions as rnay be
prescribed by the Statutes and entrusted to him/her by the Vice{tancellor/the
Academic Council or the Board

(m)When the office of the Controller reuains vacant due to hiJher illness, or any
other reason, the duties ofthe office shall be performed by srch person as the
Vice-Chancellor may appoint for the pupose.

4.5,4 :Pay and Allowances

The pay and allowances of the Controller of Exeminations shall be fixed by the

Board in tJrc light of the UGC rules, or as per other ssatrolling authorities of
higher edrcatiou from time to time. Provided that iu the event of the office of the

Conh'oller of Examinations being filled up by obtaining services of a person oo
deputation from the State or the Central Govemment or other organization/
Instrtute, the salary and other allowauces and service condition shall be regulated
as per deputation nrles of the Government.

4.6 :Academlc Regisrar

4.6.1 :Appolntment

The Academic Registrar shall be a q,hole-time salaried officer of the
Univemity, and shall be requited tbrough the direct recruiuneDt process.

4.6.2 :Educadonal Qualiflcadons ald Experlerces

(a) Consistently good academic record with at least a hrgh 2nd Class Master's

De$ee itl futs/SciencdComuerce from a recoppized University with 55%

ma*s or equivalent Grade or CGPA proportionate to thet.
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(b) A Doctorate Depree from a recopoized University or equiv"alentpublished
q'ork or contributim in the 6eld of educational planning andacademic

development in higher education.

(c) At least l0 (ten) year-experience as Associate Professor with experience of
academic adminisfation in a responsible position in a teaching institution.

(d) Aly other qualification as prescribed by the Board from time to time

4.63 :Terms and Condldons of Servlce

The terms and cooditions of service of the Academic Regisfar shall be governed

by the appropriate Regulations of the University adopted for that purpose from
time to trme..

4.6.4 :Duties & Funcdons

(a) The Academic Registrar shall prepare Draft of tle Regulations aDd rules

relating to different courses of studies and examhations on behalf of the

Academic Cormcil

(b) He/she shall arrange for admission of students urto the Universiry,
Depamnents / Centres of studies on the basis of the selection made by the

respective ,A,dmi5sl61 Cornmittees of the Deparhents/Centres of studies as

per the arlmission rules of the University;

(c) Shall assist the Registrar in the functioning of the Academic Council, the

Research Council, the P.G. Board tlre UG Board and the Faculty Boards

(d) Shall make amual academic planning by creathg and publidring an Academic

Calendar and hospectus of the Univenity including planning of examinations,

declaration of resr.rlts, admission of students to different courses of study and

such other works as may be deleeoted to him by the Vic-Chancellor

(e) To coordinate with the Deans/HODslDirectors of Cenhes in the planning and

development of the propnanrmes of study aod making syllabuses

(f1 Orgadze memoriaVspeciaVinvited lectures as directed by the Vice{hancellor

(g) Shall prepare annual academic report of the University on behalf of dre

Registrar';

0t) Shall make necessary planning and arrangements to assist the Registrar for'

holding the Convocation and award of the Degrees, Diplomas, Certificates or
any other academic distinctions, medals, prizes etc. and also rn the

organization of the meetings of the Cout, tle Board and the Academic
Council

(i) Shall deal with the matten ofrecoqnition of degrees and examinations of other
Univenities, institution or Board along with the Controller of Examinations as

per instructions of the Academic Cormcil;
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(1) ShaU act as Secretary of the Faculty Bomds and the Board of tbe Dean @ &
D)

(k) Shall act as Registral in-charge in the absence of the latter

(l) Shall perform any other duty entusted to hitn by the Vice-Chancellor

4.7 : Dirmtor of Students Welfare

4.7.1 :Appohtmetrt

There shall be a Director of Studeuts' Welfare (DSW) to be appointed by the

Vice-Chancellor from amougst the Teachers not below the rank of an Associate

Professor. The Director @SW) will pedorm duties iu addition to hisi her normal
duties of a teacher of the ruriversity.

4.7.2 :Powers and Funcdons

(a) The Dircctor of Studeuts' Welfare shall be the Ex-Officio Chairman of tle
Studeuts' CouuciVAssociation

O) Ex-Officio Chairman of the Committee for Students' Welfare Frurd.

4.7.3 :Additional Duties

(a) co-ordinate the admission of str.rdents to utriversity hostels;

@) appotnt Wardens to the Students' Hmtels ou reconrmendatiou of the $glssnirrg

Cornmiftee appointed by the Vice-Chancellor for that pr.upose

(c) deal wrth the matters sf managemeut, overall discipline includiDg living
conditions in the hostels;

(d) co-ordrnate the selection of conveners for various sub+ornmittees constifuted

by the Shrdents' CounciVAssociations

(e) nominate Faculty-in-Charge to various sub- comrnittees constihrted rurder

Students' Council;

(f) conduct nomination of student representatives to vadous bodies of the

universrty, if required, ald also to other agencies/ departrreuts for various

academic and co-curricular activities;

G) sba[ be the overall il-chalge of the uranagement of funds sanctioued for

Sports and Culnral activities;

(h) organize programrnes/activities leading to strengthening of the shrdents-

teache$, studelts-employees and students-society relationships throupfi
extension sovices;

(i) Such other duties as may be given by the Vice-Chancellor
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4.7.4 :Term of Oftrce and Conditions of SeMce:

(a) The Director of Shrdeuts Welfare shall hold office for a term of threeyears

frorn tle date of assuming the charges and shall be eligible for re-appointment.

(b) in the absence of the Director of Studetrts' the duties of the offrce shall be
performed by any ottrer teacher not below the rank of an Associate Professor

appointed by the Vice-Chancellor-

(c) The conditioDs of service of the Director of Students Welfare shall be

govemed by the appropriate Regulations of the University adopted for that
pwpose from time to time.

4,8 :Deputy Controller of Examinations
4.E.1 :Appointment

The Deputy Controller of Examinations shall be recruited though the direct
recruihnent pfocess.

4.8.2: Educatlonal and other Qualifications

Educational and other necessary qualifications shall be determined by the Board
taking into consideration the Assam Govemment rules atrd/ff as perthe guide

lines of tlre appropriate authorities.

4.83 :Terms and Condltions of Serrice

The tenns a-ud conditions of sewice of the Deputy Contoller of Examinations
shall be govemed by the appropriate Reguhtions of ttre University adopted for
tlut purpose from time to hme.

4.E.4 :Dudes and Funcdons

The Deputy Conholler of Examinations shall exercise such powers and duties as

may be assigned to himflrer by fre Vice-Charcellor ir connection with
Examinations, evalution and re-evaluation of answer scripts, declaration of
results, and any other works for the firncfoning of the University.

4,9 :Depufy Registrar (General Admtnistration)

4.9.I :Appolntment

The Deputy Registar (A&ninistation) shall be recruited tbrough ttre direct
recruitrent process.

4.9,2 :Educational and other Quallflcatlons

Educational and other necessary quali.fications shall be determiled by tle Board
tahng into ccinsideration the Assam Government rules and/or as per the guide
lines of tle appropriate authorities.
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493 :Terms and Condldons of Servlce

The terms ald conditious of serwice of the Depury Regrstrar (Geueral

Adrninistration) shall be govemed by the appropriate Repulations of the

Univeniry adopted for that pupose ftom time to time.

4.9.4: Dudes and Funcdons

The Deputy Replsu'ar (Adrninistration) shall exercise srch duties and functions as

may be assigoed to him.4rer by the Vice-Chancellor or the Regisual in connection

witb the general adrninisration of the Universiry. Hdshe shall also exercise such

powers and perfomr such duties as may be assigred to hi-rn by the Vice-
Chancellor in comection with the a&ninishation of the University.

4.10 :Deputy RegisFar (Flnance & Accoutrts)
4.10.1 :Appoinment

The Deputy Registmr (Finance and Accormts) shall be recruited ttu'ough the dir-ect

recruitment process.

4.10.2 :Educational and Other Qo"[di"tioot
Edrcational and other qualificatious shall be determined by the Board

4.103 :Terms atrd Condi0ons of Service

Terms and conditions of service of the Deputy Regisuar (Finance and Accounts)

shall be govemed by the appropriate Regulations of the Uuivenity adopted for

that pupose from tine to time.

4.10.4 :Duties ard Funcdons

The Depu$ Registrar (Finance and Accormts) shall exercise such powers and

perform such duties as may be assigped te him fy the Vice-Chaucellor in
connection with the fuuds and accouts of the Universiry and audit thereof.

4.11 :Llbrarlar
4.11.1 :Appolntuent

The Librarian of the University shall be recnuted through the direct recruihnent

process and strall be appointed by the Vice-Chancellor on approval of the Board.

4.11.2 :Educadonal and Other Quallffcations

Edrcational and other qualifications shall be deteruned by the Board takilg
ilto consideration the uorrns determined by appropriate authorihes.

4.1IJ :Terms and Condltlons of Service

The terurs and conditions of service of the Librariau shall be govemed by

the appropriate Regulations of the University adopted for that purpose Aom time

to time.
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4.11.4 :Duties and Functions

(a) The Librarian shall be responsible for the managemeut and development of
the Library

(b) Shall be the custodian of the books, manuscripts, e-books. and all other
records and papers preserved in the library

(c) Shall be responsible for proper preservation of records, papers, manuscripts,
and all the rare documents and for implemeutahon of all modern facilities in
the library provided by the technological developments of rccent times.

(d) Ptuchase books and journals, provide for .-rczdings in the Library and
maintain contacts with the best-known modem and classical libraries of the
country and outside to provide ulFa-modem facilities to the sfudents,
teachers, researchers and readers to reach the rich preserve of the world.

(e) Innovate and maks ttrg library most modern and well-eqnipped

(f) perform such other duties as may be assiped to him by the
Vice{hancellor.

4.12 :Categorles of Offlcers and Employees

(a) The categories and ggades of the posts of Officers of the University shall be as

specified in the Schedule -2 of these Statutes.

(b) Categories and Grades of the posts of the employees rmder the Universiry shall be
as specified in the ScheduleJ.

CEAPTER.-\/
Teachers of the Universlty: Educadonal Quelifications,

Illethod of Recmitmen! Condldons of Servlce and Dutles and ResponsiblHdes etc.
ftJnder Section 33-b of the Majuli Universitv of Culture Act, 2017)

5.1 :Teachers of the Udverslty

Nohritlstandrng anything contained in Section 2(r)of the Act the definition of
"teacher" shall also include as defined Professor, Associate Professor, Assistalt
Professor, instructors, demonshators and such other persons as may be decided by the
Board on the recommendation of the Academic Counci].

5.1. I : Educational @allficaflons

The qualificatims for appoinment to the various grades of Teachers shall be
fixed by tlre Academrc Council (Re/ Section I&2(h) of the Act) as per norms
fixed by the UGC or any other conrolling authority of Higher Education
notified from time to time and duly recorded in the appropriate Regulations
adopted by the Univernty for that purpose.



TI{E ASSAM GAZETTE, EXTRAORDINARY ruLY 9, 2021 t523

5.1.2: Methods of Recrultment
There shall be two ruethods of recnritrnent to the posts of teachers: Direct
Recnribnent and Recruiunent by Promotion

(a) Direct Recruttment

(i) The University shall advertise the posts with such qualificatious as

prescribed in the appropriate Regulations made by the Universiry Aonr

time to time
(ll) Applications received thereon shall be scnrtinized by a committee of

expert Professors of the Universiry, and if the number of the applications
become lalge these will be shorllisted as 1rr rule uade for that purpose.

(lli)The shortJisted candidates shall be interviewed tbrougfi the Selection
Cornmittee which wi.ll make recommendations for appointnent either by
urkilg a palel in order of preference for consideration for appointnent or
by finalzing a uarue for a post against which he/she applies.

(lv)The selected candidate/s shall be appointed by the Vice-Chancellor ou

such temrs and conditions as mey be prescribed in the appropriate

Regulations .

(v) An appointee slnll be in probatiou for a year from the date his/her joidry
the post, whrch priod is extendable for one more year iu case of
rursatisfactory performance.

(vl)The Vice-Chancellor slrall decide upou the confirmation at the close of the

period of probation.

Dtect recnritmeut shall be made tbroupb open advertisement and hterview
drough the Selection Committee.

(b) Recrultment by Promotion

Recruitrcnt may also be made by Proruotion of a teacher to the next higber
prade tlrough rnternal assessment and evafuation of the activities and conduct

of the teacher concemed annually taking into consideration of their pedod of
service, quality of activities assessed as per specifications laid dowu in their'

service condition rcgulations, and other requirernents, including appeararce in
the Selection Cornmittee, specified therein.

(c) Temporary AppointneEt

Notu'ithstauding anlhrng hereinbefore contained, the Vice-Chancellor may
make a temporary appointnent of teachers for a priod not exceeding six

moDths for the good and functioning of the University.

5.1.3: Medical Fihess Requlred

(a) Appinunerx of a teacher by dre process of direct rccruitDrent to a Post shall

be subject to ttreir being rnedically fit certified by the Civil Swgeon, Majuli
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Distict, or srch other Officers recopized by the University as authority to
certify as such.

@) No person shall be appointed to any post unless he / she possess good moral
character.

5.1.4 :Pay and Allowances

(a) The scales ofpay for the posb of teachen rmder the University shall be, as

spcified from time to time, by the Vice-Chancellor @ef. Seaion l4-l of the

lct) as per State Government rules, or as per rules of the appropriate
authorities. Provided that till fte scales of pay are so specified by the Vice-
Changgllff, the scales of pay in the minimum of the scales in a grade/category

shall prevail. A teacher is also enhtled to all admissible allowauces as

determined by the Board and as per State GoverDmetrt nrles frarned ald
notified from times to time

@) Any other aspects relating to the pay and pay-scales and allowances shall

be governed by the appropriate rules framed by the Univenity frmr time to
time.

5.1.5 :Nature of Dutles
Every teacher shall mdertake such part in the activities of the University and
perform such duties as prescribed by the Act, the Stahrte, Ordinances,
ReprulatioDs or Rule of the University adopted from time to time.

5.1.6 C:odes of Cotrduct
Every teacher of ttre University shall abide by the Code ofconduct franed by
the University and the following lapses would constihrte misconduct on the
part ofa University teacher.

(a) Failure to perform his/her assigred duties such as taking classes and
demorstrations including inter disciplimry classes, assessment, Enlidance,
invigilatiou research supervision etc.

O) Gross partiality in assessment and evaluation of students, deliberately over
markinpy'under-marking tr attempts at victimization of studeDts oD ary
grounds.

(c) Inciting sfudents against other students, colleagues or administation and
authority- This does Dot, however, interfere with the right of a teacher to
express hiJher difference on principles on academic matters in seminars or
other places where students are present.

(d) lndulging in commrmal activities, or raising question of caste, creed religion,
race or sex in his/her relationship with hiVher colleagtes and tryrng to use the
above considerations for improvement of his/her proryects.

(e) Refusal to carry out the decisions by appropriate adminisFative and academic
bodies and/or authorities of the University.

(f) Infulging in infidelrty, rmfaithfirlness, dishonesty, gross moral miscondrct.
action subversive of discipline, riotous or disorderly behavioun, negligence to
duty. insubordination, inciting others to go against the interest of the
University sbike etc. involvement in criminal cases shall be sufficient cause
of action for cornrnitting oisconduct.
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5.4 :Any Other Aspects r€gar.llng Terms and Condldons of Service

AII other aspects governfug the temrs and conditions of service of the Teachers of
the Uuiversity shall be governed by the ap,propriate Regulations adopted by the

University fiour time to time.

CEAPTER-\rI

AWARD OF DEGREES, DIPLOMAS, CERTIIICATES, DISTINCTIONS,
IIONOURARYDEGREE ETC.

6.1 :Degree, Dlplome, Certificate

The Umversity shall confer Deprees/Diplomas/Certifrcates ald Honoru'ary Degtes to

students and pelsons of eminence in the convocation held annually

6.1.1 :Ellglbtltty

(a) Upon the candidates who have studied in the Uoiversity aud who have

successfully completed the courses of study ald who were examined and found to
be worthy of Degrees aud Diplomas by the University authorities;

@) Upon the scholars of eminence q.hose contribution in the field of creative writing,

arts and cultures and in the branches of studies offered by the University, have

been reco8uized by the University for award of he Degree of Doctorate of
Literanrc (D.Litt. as per Sections 25(1) of the Majuli Uriversitt, of Culture Act,

201) for their published work (scnrrinized and finalized as per appropriate

research rule ado,pted by the University).

(c) who have beeu selected by the University for the award of honourary deglees for
their contributions towar ds the developmeut ofsociety in various ways;

6.1.2 :Organlzadon of Convocatlon: Procedure to be followed

(a) Couvocatiou shall be organized for the prupose of confening deprees,

diplomas, certifcates aud honourary degrees

(b) Shall be chaired by the Chaucellor unless uecessary, in which cas€, tlre Vice-

Chancellor shall chair the Convocation with hiVher permissiou

(c) shall ordinarily be held annually on such date and place as rnay be lxed by

the Vice-Chancellor witb prior approval of the Chancellor.

(d) The Certificates, Diplornas or Deglees offered by the University other than the

Honorn-ary Degree, shall bear the signahrres of the Registrar aud the Vice-

Qhangsllgl.

(e) The Honorn'ary Degee shall bear the siCuarure of the Vice-Clrancellor

(f) The Convocation shall consist of the body corporate of the University ald
such othel members of authorities and other officers as indicated below.
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G) They vdll be suprplied wrth the Acadernic costumes for the Convocation.

(lt) The Regisu"ar shall iszue notice for the convocation at least 2 months before

the convocatiou inviting applications with prescribed fees from the eligible
candidates

(i) The Regrstrar shall issue to each member of the Convocation a detailed
propnamme of the Convocation atrd the procedue to be observed there at least

l0 days before the date ofcoovocation.

O The candidates who have passed their Exarninations in any year prior to the

holding of the first Convocation of the University shall be eligible to be

admitted to the convmation otr payrneDt of prescribed fees as may be decided

by the Vice-Chancellor. If, in any subsequent year, the Convocation is not
hel( all candidates who have passed their Examiutiorn a-fter the last

Convocation, shall be eligible to be admitted to the immediate next
Convocation on submission of forms and palment of fees. If any candidate

does not submit application fol admission or fails to attend the Convocation,
such candidates may be admitted to the Degree by the Chancellor/ Vice-
Chancellor in absentia aod the Degree/Diploma shall be delivered by the
Regisfar after the Convocatioq on submission of application in prescribed
forrn with necessary fees prescribed for the purpose.

ft) Honorary Degree may be taken in person or in absentia.

Q) The presentation of the person(s) at the convocation on whom the Honorary
Degree(s) is/are to be confeued shall be made by the Vice-Chancellor or the
senior most Dean of the University.

(rn)The respective Deans of Schools or in his/her absetrce the Deatr in charge shall
present their students to fre Chancellor or in his/her abseoce to the Vice-
Chancellor for award of the Degrees at the Convocation.

(n) The names of the recipient of medals and prizes shall be read out by the

Registrar of ttre University.

(o) The Replstrar sball present the candidates for admission to their Deprees in
absentia,

(p) Degree Certificates to the candidates presetrt in the Convocation shall be

delivered in person at the Convocation by the ChancellorA/ice-Chancellor as

the case may be.

(q) Descriptions of the Academic Cosh-unes/DresVScarves shall be decided by the
Vice-Chancellor.

6.1 J :Convocatlon: the Proceedings

(a) All candidates applylng for Degree/Diplorna or Certificate at tlre Convocation
shall wear appropriate Academic Dress prescribed by the Vice{hancellor and
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supplied by the University. No candidates without the proper Academic Dress

shall be admitted to the Couvocation.

@) The Charcellor, the Chief Guest, the Vice-Chancellor, the Replstrar, the

Deans of the Faculties fucluding Dean @ & D), the members of the University
authorities and bodies sball wear thet convocation Dress prescribed by the

Vice-Chancellor and shall assemble at a place appointed for the prupose aud

shall enter the convocation Hall in a procession in the following order.

(c) The Regrsral with the University FIag

(d) Members of the Court, the Board, Academic Council, P.G.BoarG U.G. Boar{
the Board of Studies, the Deans of Faculties including the Dean (R & D), all
Professors, the Vice{hancellor, the Chief Guest, the Chancellor/Vice-
Chancellor when the Chancellor is absent -all ofthem shall take seats reserved

for thern.

(e) The studerts shall assemble at a place appointed for the purpose aud 14,ear

their Academic Dresses and shall proceed in a procession in separzte groups

Faculty and Departrrent-wise, so that they can occtpy their seats rcserued for
each Faculty/ Departnent at least 15 milutes before the schedule trme of the

convocation.

(f) Wlrcn the procession led by the Registar euters the Convocatiou Hall, the

candidates and all other iDvitees shall rise and rauail standhg urtil the

members of the procession have taken ttreir seats

(g) Uriversity soug

(h) Welcoure ad&ess by the Vice-Chancellor but wheu the Chancellor is absent

and dre Vice-Chancellor chairs the Couvocation the Senior most Dear of
Faculty shall deliver the welcorne address.

(i) The President/Chairpenon shall declare the corvocation open and shall say

:"This convocation of the Assanr University of Culhue bas been called to

confer Degrees ard Diplomas upon the candidates *'ho have beeu exa-ined
and found to be worlhy of Degrees aud Diplomas by the Uurversity

authorities"

O Theu with ttre pemission of the Chancellor, the Vice-Cbancellor shall address

the shrdents and say- "Will all the candidates for the Degrees aod Diplomas of
the Assam University of Culhrc kindly stand"

(k) With the candidates stauding, the Chancellor shall get them swear to be a

respousible Graduate and a part of the Univelsity, a useful citizen to uphold

the ideals of social jrstice, equality and social secuity, righteousuess etc.

(l) Then the agenda of the offering ofthe Degrees shall follow (as per al4rropdate

regulatiols adopted for this purpose).
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uudertakes, duration of Study, marks or Grades obtained by hiur/her m the Final
totality.

(b) While Honours and Distinctions shall be applicable for the Uuder-Graduate levels of
srudy only, the Class shall be applicable for both tle U.G. and the P.G. Courses of
study.

(c) The distinctions shall be govemed by the examinatron rules adopted by the
Uuiversity and shall be recorded in both the achievement oards,4\4ark-sheets and
the C ertificates.

CEAPTER.!II

FELLOWSEIP, SCEOLARSEIP, STI]DEI{TSEIP, MEDAIS AI\[D PRIZES, &
ACCEPTAITCE OF BEQT'ESTS, DONATIONS AND E]\IDOWMENTS

( Under Secrion 33-f & i of the Majuli lJniversiv of Culntre .4d, 2017)

The University shall institrie fellowshipq scholarships, studentships, medals aud prizes to its
students ard eminent scholars, where it applies for the encouragement and recopition of
scholanhip among them.

7.1 :Fellowship

(a) The Univetity shall iustitute fellowship of its own for (i) research activities in the
Univenity leading to the Ph.D. Degree.

(b) The University nlay instihrte fellowship in the name of erninentpersonalities of
Assam.

(c) The amorrnt of fellowship, dratioo and continuity, terms audconditror of the
fellowship shall be determined by the Uuiversity in the Academic Council and
approved by the Boar* and shall be prescribed rn the appropriate rules adopted for
that purpose.

(d) A student carrying a Fellowship warded by other recopized agencies/ Universities/
lnshtutions/ coDrpanies of Iadia or abroad maybe allowed to avail the Fellowship in
the University provided such a candidate shall register himssffisrse6 for a ph.D.

Degree of the University mder the supervision of a rccoprized srpervisor of
research of the Univemity; or at least a Ioint Research Supervisor here.

(e) Provided fi-uttrer that if a foreigp shrdeDt registershimselflherself to the ph.D.

Depreein the University, he/sheshall be allowed to avail the Fellowship/scholar ship
awarded bya foreiprr country/institution of research, on coudition ttrathdshe shall be
governed by the provision made for induction ofa foreip studeDt and the nrles and
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ree$latioDs made by theUuiversity with consideratiolr of Government of India's
policy and nrles.

7.2 :Scholarshlp

(a)The University shall make provision for availability of all fonus of scholarship

offeled by the Govemrnent- both State Goverment of Assam and the Cenu al

Govemment, and shall allow shrdents frour other states of lodia to avail their

respective State Govenrment Scholarslups.

(b)Shall make provisiou for availability of all forms of scholarship offered by the Public

andhivateorganizations/hdustries/imtihrtionsfor Under4raduate, Post-

Graduate aud research level studies.

(c)The Univenity shall instirute Post-Gradrute Deparheutal Scholarships (Scholarship

for the snrdeut who tops the list of successfirl candidates in the Undergradrate level,

and also who tops the list of the successful students in the fust two Semesters on

regular siftiups. There shall be a Depart

73 :Studentshlp

(a) The University shall make provision fot Students Welfare Fund frotr where poor
and needy students shall be he$ed to manage some portion of their fee or

consunption expendihre

(b) The Uuiversity may cause rernitlance of the Hostel Fee of the needy students or
rnake it free if it so decides

(c) The University shall make provision for accepting One{ime non-recruring Finalcial

Grant from rndividuals/ families/ indusrieV conpanies' and offer the same to the

students of the University as defined in the understalldirrg.

7 .4 :Acceptance and Management of the Bequests, Donadons atrd Endowments

(a) The Uuiversity shall make provisions for acceptance of Bequests, Dottatious and

Endowmeut Funds from individuals/families/indusries/companies aldanyother

agencies approved by the Board and govemed by the terms and coudrtions as laid

donn in the contact/ MoU sigred in this regmd between the University and the

individuaU family/ industries/ companig5 and any other agenciesapproved by the

Uuivenity.

(b) The Bequests, Dolrations, Endowrnents shall be govemed by appropriate rules rnade

by the University for that purpose and approved by the Board.

(c) The Bequests, Donations and Endowmeuts may form irnmovableproperties or

estates m rvhich case the University shallhaveappropriateprovision fot their'

maintenance
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(d) lf the Bequests, Donations and Endowments are made in the form of monetary frmd,
the Univenity shall create separate Accounts for the bequests, donations and
endowment frmds and shall marnge its audits and accornts separately and repularly.

(e) The Registrar shall be responslble for management of the bequests. donations and

endowment firnds and their utilization as agreed rryon between the donor and the

Univenity.

(0 If it is acceptd, there shall be a MoU signed between the University and the donori
the endowment maker or the giver of the bequests regarding the terms and

conditions ofthe Donation, Endowment or the Bequest

7.5 :Metlals and Prlzes

The University shall make provision for encornaging the deserving students tlrough the

recognition of their merit, extraordinary achievements in the field of art and culture

7.5.1 :The Unlvemity Gold Medal

(a) Tte Udversity shall institute the Best Gradrate and the Best Post4raduate
Medal for shrdents secudng be higfiest CGPA of S.O/Marks and complete the
progrramme witbout any brreak or being placed rmder Academic probation.

(b) Each Gold Medal shall bear the University Crest and an irscription grvrng the
name and the year of the awardee as well as the propgamme.

(c) The medal will be presented at the convocation held for award of degrees for
the concemed batch of students.

(d) Those candidate(s) who catr't receive the medal(s) in pe'rson at the
convocation may receive the same from the Regisrar after establishing
identity or though their parents with an authorization letter and identity.

(e) The value and wei€h of the Gold Medal shall be determined by the Board

7.5.2 :The Unlverslty Best Post-Graduate Award

(a) The University shall institute the Best Post-Graduate Award to a student, who
may be adjudped as the best shrdent in all respects endeavoring in his/her own
capacity for the unity, inteenity, development of the society in the University
and its neighboruhood.

(b) The award may be instituted from an endowment fimd received from any
indivifu aVimtirution/organization family and etc-

(c) There shall be an Evaluating Cornmittee to select the student corsfituted by
the Vice-Chancellor and rmder his/her Chairpersonship.

(d) The Award shall carry a certificate of ap,preciation, a plaque containing the
University Crest with the epitaph: "Be the one among the Best".
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7.53 :Other Gold Medats

(a) The University shall make provisiou for any other Gold Me&ls for studeuts

for their achievements in the field of academic and/or extra-curicular/ or any

other socially valued activities in &e field of art and culture, or for any

distinguished service done for the good of the society.

O) Such Gold Medal may be narned after some emineut persors or person/s on

w'hose behalf the Endowrneut Fud has been given/created. That is, the

Ulivenity may accept aDy Endowrnent Fund from any individual or farnily or

organization, if it corsiders ftat to be acceptable, for creating or tntroducing

Awards/lvledals including any Gold Medal.

7.5.4 :Rules Qoysming the Meda\ Hzes and Arvards

A.ll Medals/Awards/Prizes shall be govemed by appropriate nrles adopted by the

Uuiversity for that pupose fiom time to time.

PROF. DAMBARUDHAR NATII,
Vice Chancellor,

Majuli University of Culrure, Majuli
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